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take cognisance of this matter. He 
has to be satisfied as to the truth of 
the newspaper report. The question 
of taking any steps would come 
subsequently. That would depend 
on the reply which came from Shri 
N. C. Chatterjee. That was made 
quite clear in the letter of the Secre
tary.

Mr. Speaker: With agreement on 
the question that the matter be re
ferred for consideration to the Pri
vileges Gbmmittee of this House as 
also the Privileges Committee of the 
other House, and that they may 
jointly consult and come to agreed 
conclusions, I do 'not think we need 
raise any kind of controversy at this 
stage, which I am sure, will not be 
to the dignity of either House.

Shri S. S. More (Sholapur) rose—*
Mr. Speaker: I do not want to

hear anything more. Order, order. 
I am referring the question to the 
Privileges Committee of this House 
which will act in the light of what 
I have said above.

Shri S. S. More: I want to seek
an assurance, with your permission.

Mr. Speaker: No. no. I do not
want anything at present. He can 
give it to me in writing. I will see 
it and if it is permissible, I will per
mit him to take it up on some other 
day.

That automatically drops the next 
item of business on the agenda. Now, 
discussion on Delimitation of Consti
tuencies.
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DELIMITATION OF CONSTI
TUENCIES

Shri Vallatharas (Pudukkottai): I
want to raise a point of order. Last 
night at about 10 , o’clock, the Order 
Paper was handed over to us, about 
the business for today. The Deli
mitation question is a very impor
tant one. A  number of resolutions 
were tabled. One came up; but it 
was not moved by the concerned 
Member. Afterwards an attempt waa

made and it has come in the form 
of a two hour discussion. This is a 
very important matter. Coming at 
10 o’clock last night, we had no time 
to prepare for the discussion. There* 
must be sufficient time. There have 
been many grievances that the order 
of business in the House has not 
been conveyed to the Members in 
proper time to enable them to study.
I submit that this matter should not 
be proceeded with today; it may be 
taken up tomorrow.

Mr. Speaker: I was informed, and 
I believe that I was informed correct
ly, that whatever had to be done had 
to be done before the 17th. Looking 
to the programme before the House, 
there was no other alternative for 
me but to put down this motion for 
discussion as early as possible and I 
got time only today. If the House 
is agreeable, all that is i>ossible will 
be to proce^  with the reply of the 
hon. Minister and after he has finish
ed, we may take this up. That would 
give the hon. Members half an hour 
or so. Let me know from the hon. 
Law Minister what time he will take 
to reply to the debate on the Bill.

The Minister of Law and Minority 
Affairs (Shri Biswas): About half
an hour or so.

Mr. Speaker: It cannot be helped.,
Shri Piumoose (Alleppey): Let us

stick to the schedule.
Mr. Speaker: Let us stick to the 

programme. Dr. Krishnaswami.

Dr. Krishnaswami (Kanch^^ 
puram): I am deeply indebted to
the Leader of the House for having 
given xis this opportunity of dis
cussing the procedure and the man
ner of approach adopted by the Deli
mitation Commission in delimiting 
constituencies and re-adjusting re
presentation. I intend placing be« 
fore this House certain facts which it 
cannot afford to overlook.

This House, after *all, is interested 
in its composition and constitution. 
The Delimitation Commission is after 
all a creature of a Parliamentary
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£nactment. Parliament conferred up- 
tm the Commission powers to pass 

orders about the readjustment 
,of representation which will have the 
force of law. Two weeks ago, the 
Delimitation Commission has pub
lished its provisional proposals, re
lating to readjustment of represen
tation of two States—Madras and 
Andhra,
[Mr. D e p x j t y - S p e a k e r  in  the Chair.]

Fifteen Parliamentary consti
tuencies in the State of Madras 
have been mangled beyond recogni
tion. Twelve in Andhra have been 
sliced up and regrouped after the 
heart’s desire of the Commission. 
Twelve, both in Madras and Andhra, 
have lost their names altogether. 
There is great dissatisfaction in Mad
ras, Andhradesa, Madhya Pradesh and 
Travancore-Cochin concermng the 
procedure and manner of approach 
adopted by the Delimitation Com
mission, We ought to remember 
that under article 81(3) Parliament 
obtained the enabling power to legis
late for the constitution of a Delimi
tation Commission. May I with 
your permission read the particular 
article so that hon. Members might 
be aware of the exact implication of 
that article. Article 81(3) reads as 
follows;

“Upon the completion of each 
census, the r^resentation of the 
several ti^itorial constituencies 
in the House of the People sha^ 
be readjusted* by sucfi authority, 
in such manner and with effect 
from such date as Parliament 
may by law determine:

Provided that such readjust
ment ^ a ll not affect representa
tion in tiie House of the People 
until the dissolution of the then 
existing House.”
Now let me read the enacting for- 

mtila of the Act. It is an Act “to 
provide for the readjustment of the 
representation of territorial consH- 
tuencies in the House of the People

* ^ 5  Delimitation of
C&nstituericies

Delimitation of
Constituencies

7^86

and in the State Legislative Assem
blies and the delimitation of those 
constituencies and for matters con
nected therewith” .

The basic fact which has to be 
taken into account and which is also 
a limitation, is the actual existence 
of territorial constituencies on the 
date of the Constitution coming into 
operation and of each census. Exist
ing territorial constituencies cannot 
be ignored or put aside, but have to 
be taken as the basis, and any re
vision or adjustment of such existing 
constituencies must, be directly re
lated to the increase in population 
of each constituency and the need 
for revision so as to bring it within 
the limits mentioned in article 81(1)

What has the commission done? I 
sug^st that the Delimitation Com- 
nii^ion has gone outside the powers 
that have been conferred on it by 
Parliament, that it has overstepped 
the prescribed limits laid down by 
the Constitution. The Constitution- 
makers were most scrupulous in 
their choice of words. They did not 
intend that every census operation 
should be followed by an annihila
tion of constituencies. Indeed examl* 
nation of the evolution of this partS  ̂
cular <^use reveals the wealth bi 
constitutional precedents that had 
been taken into account by them. In 
the Irish Free State Constitution, a 
provision relating to repres«atatioti 
reads as follows:

“The Oireaefetes shall revise 
the constituencies at least once 
in every 12 years, with due re
gard to change in distribution 
of tiie population, but any altera
tions in the constituencies shall 
not take effect during the life 
of Dail Eireann sitting when 
such revision is made.”
Our Constitution-makers as a 

matter of fact not satisfied with ‘revi
sion̂  took great trouble to find an
other and more appropriate term. 
They thought that revision might re-
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motely suggest slicing up and scrap
ping up of constituencies. They, 
therefore, thought it better that a
more definite and a more restrictive 
term should be employed. Ther&-
lore» they consulted the Constitution 
of Canada in which a sli^tly diffe
rent word is employed, and that 
word has been put into our Consti
tution. The provision in the Cana
dian Constitution reads thus:

‘*On the completioD of the cen
sus in the year 1871, and of
^ach subsequent decennial cen
sus, the representation of the 
four Provinces shall be read
justed by such authority, in such 
manner, and from such time, as 
the Parliament of Canada from 
time to time provides, subject
and acceding to the following 
rules:...”

Headjustment implies that there is a 
thing which is to be readjusted. 
Parliament did not therefore confer 
upon the Delimitation Commission 
the power to scrap the old consti
tuencies or to create new constituen
cies. ParliHment did not intend to 
give ijie DrtiBiitation Commission 

the powers? of a Brahma. What it 
h ^  inleiuied was that the Delimita
tion Cbmmissicm should content it- 
s^f witit SHE& revisions or read»- 

justments so as to tiring, the corstitu- 
encies within the limit mentioned in 
auticle 81 (1) (a).

I do not know if hon. Members 
are familiar with the provisions of 
the Delimitstion Commissicm Act. 
But I should like them to consider 
the provisions of this Act and find 
out what has taken place; What has 
occurred has a very serious bearing 
on the idea and continuance of re
presentative government.

A& I have already  ̂ pointed out. the 
Constitution contemplated readjust
ment and not a new creation of tei  ̂
ritbrial donstituencies. The very 
notion of readjustment postulates 
the existence and identity of the 

-thing to be readjusted. Otherwise.

tne Constitution could have eat^gori- 
caHy affirmed its in t^ ion  in diffe
rent language as it has done in ar- 
ucie (3) regarding alterations and 
formation of new Stales. The pro
cedure and approach adopted by our 
Constitution-makers to the problems 
of readjustinent of territorial con- 
stituencieis is correct and in confor
mity with the inherent theory and 
f»incipi€ of democracy. A Member 
represents a constituency. A Mem
ber is entitled to and is expected to 
be in touch with his coiBtituency. 
The constituency should not, there
fore, undergo any more revision or 
rnmsformation than is absolutely es
sential to keep within the limits en
visaged by article 81 (1) (a).

The view that I have propounded 
gains confirmation from what we 
have done in the present Parlia
ment. We passed the Constitution 
(Second Amendment) A ct 1952, 
which removted the upper limit of 
750.000 of population for a terri
torial constituency, mainly, if not 
solely, with a view to retaining the 
identity of the existing constituen- 
cieSi If the territory of a constitu
ency is to be disturbed fundamental
ly. if the identity of a constituency 
is to be obliterated altogether as has: 
been done by the Delimitation Com
mission in the case of several con.- 
stituencies. then, after each census 
operation we would have confusion 
and the very idea of continuity which 
is the basis of representative Gov- 
emmeort will have received a death 
blow.

The idea ot continuity in a demo
cracy implies the aiwoval or di»- 
apiMtw^ of the electorate that has 
once elected a representative. If the 
constituency ceases to exist altoge
ther. the connection between the re
presentative and the constituency 
wottld have been snapped altogether. 
It is in future impossible to think of 
nursing constituencies.

I should like further to point out 
that unlike the D^imitation Com
mission the Coastitution-makers have 
wisely emphasized thfe nexus that
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[Dr. Krishnaswami] 
must be maintained between a Mem> 
ber and his constituency. The pro
viso to article 81 (3) implies that no 
more revision or readjustment than 
is absolutely necessary will be made 
and that essentially and fundamen
tally the identity of the constituency 
will not be affected. Otherwise, the 
theory of an elected Member still 
representing a constituency becomes 
absolutely meaningless and the basic 
idea of democracy vanishes altoge
ther. The democratic idea, after aU. 
is that a Member represents voters 
of a particular constituency, and not 
a tract of land as the Delimitation 
Commission seems fallaciously to as
sume. The particular territorial 
constituency must be actually in 
existence and not be there by any 
process of fiction. While it is agreed 
—and I am not here to put forward 
an indefensible proposition— t̂hat no 
Member has a vested right to conti
nue for all time as a Member of the 
House, it would be equally appro
priate to point out that existing 
Members have a definite right and 
duty to nurse their constituencies, to 
understand the views of their voters, 
to appreciate their grievances and 
to take into account their wishes, so 
that they might make proper repre
sentation to Parliament. If the very 
identity of a constituency is destroy
ed altogether, what can a Member 
do except to ignore the views of 
those who have elected him and look 
to some other new constituency for 
the purpose of nursing it? This is* 
opposed to all canons of democracy.

I made a reference some time ago 
to the proviso to be found to article 
81 (3). The Constitution-makers
themselves were extremely reluctant 
to break, as I said, the nexus that 
should subsist between the elected 
representative and the electors. Ar
ticle 81 (3) and the provision to this 
sub-clause emphasize this all the 
more. The proviso to article 81 (3) 
reads!

“Provided that such readjust- 
m «it shall not affect represen
tation in the House of the People

until the dissolution of the then
existing House.”

What does this mean? The Consti
tution-makers envisaged only read
justment and not complete transfor
mation of existing constituencies. 
If, during the lifetime of Parliament,, 
readjustment takes place, Members 
will be deemed to represent the new 
constituencies notwithstanding such 
readjustment. But if the changes 
are of a serious character, so as to- 
alter the very identity of the consti
tuencies. the Members cannot by 
any exercise of logic be deemed to 
represent any particular area.

I have suggested enough to prove 
that the Delimitation Commission 
has usurped powers and jurisdiction 
which were never conferred on it. 
It has forgotten I repeat that it is, 
after all, a creature of parliamentary 
enactment. No commission, how
ever eminent it may be, can afford to 
be above the Constitution, and Par
liament has an inherent right to re
view the doings of this body. 
There is no point in suggesting that 
just because it is a statutory body, 
therefore, it should be immune from 
criticism. A statutory body's deci
sions cannot I grant be brought b&̂  
fore this House, for amendment, re
view or change; but surely the pro
cedure and the manner in which it 
has tackled these problems can and 
should be brought before this House, 
particularly as this House has decid
ed to co-operate with It in the re
adjustment of representation.

What is the approach adopted by 
this Delimitation Commission— t̂he 
creature of a parliamentary enact
ment? My hon. friend Dr. Lanka 
Sundaram is an associate member of 
the Delimitation Commission. But
the manner in which he was treated 
by the Delimitation Commission 
throws a flood of light on the pom
pous approach that was adopted by 
the Chairman of the Delimitation
Commission. My hon. friend Dr.
Lanka Sundaram pointed out on one
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<x;casion—it was an important oc
casion relating to the discussion of 
the 9udget— t̂hat an adjournment or 
postponement of the Delimitation
Commission’s conference to be held 
in Kurnool would be convenient. 
The curt, and—^what I should term, 
—discouiteous reply given by the De
limitation Commission was shockmg. 
I am very reluctant...

Dr. Lanka Snndaram (Visakhapat- 
nam): May I interrupt my hon. 
friend? It is not only I who has
been mauled by the Commission,
but the Andhra Government who
wanted postponement were mauled. 
No adjournment was given.

Dr. Krishnaswami: Then that
makes the offence much more se
rious than I thought, and tiierefore, 
we have all the more a right and 
duty to review the Delimitation Com
mission’s doings. There is an im
pression in certain circles that this 
House of the People is non-existent 
and those whom we have created 

and whom we have made members of 
a statutory body can afford to snap 
their fingers at us, snap their fingers 
at the very Constitution and bring 
every democratic institution into 
contempt. Let them remember that 
they have, after all, to function 
under certain limitations, and that 
they are not as important as they 
assume themselves to be, and that 
this Parliament has a sufficiently 
long arm to bring them under control 
and to make them conform and b^  

have properly according to certain 
well accepted principles of fair deal
ing and justice.

Shri Biswas: I should like to pro
test against this sort of attack on 
the members of the DeUmitalion 
Commission, that is made here. The 
members of the Commission should 
not be treated as if they were jiist 
servants of Members of Parliament 
or of Parliament......

Several Hon. Members: They are.

Shri Biswas: The function which 
has been assigned to them should 
not be completely lost sight of in this 
manner.

Dr. Lanka Snndaram: On a point
of order. The Commission has been 
appointed under an enactment pas
sed by tliis Parliament. This House 
is now trying to review the work, 
and more so, the procedure adopted 
by th^t particular Commission. I do 
not see why and how my hon. friend 
the Law Minister can object to the 
remarks made by my hon. friend Dr. 
Krishnaswami.

Shri Biswas: At least, I have the 
right to raise this objection. None 
of these facts were placed before me. 
I should like to ascertain facts from 
the members of the Commission. 
While such one-sided and ex parte 
statements are being made against 
responsible members of the Commis
sion, who fill responsible position, 
positions almost as good as those of 
High Court judges, while these at
tacks are being made, I have not 
been supplied with the facts, and I 
have no material before me, on 
which I can either accept or contra
dict those facts. I am placed in that 
embarrassing position. Is this right, 
is this fair, that because we are the 
Parliament, we think that we can do 
an3̂ hing and ride rough-shod over 
every convention and every idea of 
propriety? (Interruptions).

10 A.M.

Shri D. C. Sharma (Hoshiarpur): 
I think it is the procedure adopted 
by the Commission, that is under dis
cussion. But I have been listening 
to the hon. Member for the last 
twenty minutes or so, and I think 
he is only making some obiter dicta 
with regard to the functions of Par
liament: he has not yet come down 
to brass taclcs. I would request ttie 
hon. Member to come down to brass 
tacks, and to discuss the procedure 
adopted by the Commission, because 
that is the point under discussion.
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M r. D ^ u ^ -S p e a k e r : T t e  hosa, Ia w  
Minister s e ^ s  to some cUfi&culty 
in re|;ard to discussioQ^ og. kipd 
—this was admitted by the Hon. 
Speaker—which are not balloted by 
way of resolutions earlier. The 
matter was raised by Shri Vallatha- 
ras, that there has not been suflficient 
notice given to hon. Members, and 
that the notice of the discussion was 
given to hon. Members only late
last night. When the Hon, Speaker 
was deciding this, he said that it 
was urged upon him that this matter 
should be disposed of early, and
therefore, ultimately, the House seems
to have agreed to have this discus
sion even earlier than the reply of 
the hon. Law Minister on the motion 
in regard to the Hindu Marriage 
and Divorce Bill. The hon. Law 
Minister feels—of course, he can
rightly feel— t̂hat these matters are 
not before him, and therefore he 
would lik^ to take time to reply. 
Normally some time is fixed for this 
discussion.

An Hen. Member. Two hours.

Mr. Deputy-Speaker: As many as 
twelve persons have indicated their 
desire to participate in this discus
sion, and two hours have been al
lotted for this originally. The hon. 
Law Minister will take half an hour 
today for his reply in regard to the 
Hindu Marriage and Divorce Bill. I 
understand from the hon. Minister 
of Parliamentary Affairs that the 
Salaries and Allowances of Members 
of Parliament Bill may be taken up 
tomorrow. So, the rest of the time 
today may be devoted to the discus
sion on delimitation of constituencies. 
If the House agrees, I shall call upon 
the hon. Minister, unless he wants 
to take time, and have his reply 
postponed to some other daj. at 12-19 
p .  M .  and he may conclude by 12-30 
P . M .  Or, if he wants more time, I 
shall call upon him at 12 noon, and 
he mpy conclude at 12-30 pjm. and 
then he can start his reply to the 
discussion on the Hindu Marriafe

«nd IHvoroe Bill. H. bowewor, he 
f e ^  that so lar as Hiese fsatte^ are 
cono^^ned, he would like to take 
4ame and get inforaaation uegarding 
the matters ^ a t ai« raised Iwre. I 
leave it to him. But it Is a qiie^aon 
of allottinfi time for discussion. The 
i?ame handicap is everywhere. Ho 
previous notice of the points is- 
given, and no procedure is laid down, 
and this is how w« have been carry
ing on. so far as discussions under 
rule 211 are concerned. I leave it 
to the hon. Minister as an excep
tional case; if he wants time on be
half of Government, we may consider 
that matter, and see if this could 
stand over or his reply only.

flferi Biswas: My difficulty is tWs  ̂
If questions of fact are raised in the 
course of this discussion, and I am 
expected to give a reply, I must be 
supplied with those facts, so that I 
might get the materials from the 
Election Commission or from the De
limitation Commission or whatever 
it is. On what basis am I to reply? 
That is my difficulty. If the ques
tion was one of interpretation, thiŝ  
is the interpretation, this is the Con
stitution, this is the provision, they 
have exceeded the limits of that, etc., 
all the facts that I shall require 
is whether they have actually trans
gressed those limits or not. Thai is 
about all. and on that, it may be 
possible to reply. But if questions 
of this personal nature are raised, 
and it is said, that they asked for 
an adjournment, but that adjournr 
ment was refused, and so on, I da 
not know on what grounds that ad
journment was asked for, and on 
what grounds that adjournment was 
refused. I should think any tribu
nal, judicial or semi-judicial, has the 
right to say Whether an adjournment 
should be granted or not. It will 
be a bad day for us, if such ques
tions were raised, and because an ad
journment was not given, the tribu
nal were hauled up at the bar of
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Parliament; it will be a bad day for 
Parliament, if such a thing were 
done.

Several hon. Blembefs rose —

Mr. Deputy-Speaker: How can I
afford opportunity to so many hon. 
Members simultaneously?

Dr. Laolu SimdarMn; Sir, 1 am 
rather surprised at the manner in 
which the hon. the Law Minister 
sought to make a statemwit......

Mr. ]>^uty-Speaker: Making a
speech?

Dr. Lanka Simdaram: My point is 
simple. There is the official gallery 
here in this hon. House. He can 
call the Members of both the Com
missions to be present as the debate 
goes on. That is the normal proce
dure. Apparently, he does not want 
discussion...

Mr. Depaty-Speoker: So far as
this matter standing over till the 
some other day is concerned, there 
is nothing in the Rules of Procedure. 
This subject is discussed imder Rule 
211. There is certainly a way as re
gards the opportunity which the hon. 
L.aw Minister thinks he should have. 
Other hon. Ministers have also con
sented to similar motions and they 
have been able to get the facts. Be
fore consenting to the motion, wheth
er it should be admitted or not, the 
Minister is also asked to look into it.

Shri Biswas: I had signified my 
dissent. I had stated that it was 
very vague and I did not agree to 
this discussion taking place. The 
matter is in the hands of the Speaker 
and i  have got to submit to his rul
ing. I was informed late last night 
that the discussion would take place.

Dr. T̂ anka Simdaram: The cat is
out of ttie bag !

Mr. Dupirty-Speaker: I will consider 
it. If the hon. the Law Minister 
feels on behalf of the Gover^ent 
that he wants time for consideration 
and reply, the facts may be placed 
before Uie House and as a n  exception
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—for it is not provided for in the 
r u le s — .since the Government must 
have its own say on this matter, I- 
wiai allow his reply to stand over 
till some other day which he may 
choose. In the meanwhile, I will 
stick to the time-limit for this matter, 
i.e. 12-30. Then I will call upon the 
hon. Minister to take up reply to the 
otiier matter.

Shri Biswas: Yes. Sir.

m .  De»Bty-Spe*ker: This discus
sion wiU go on till 12-30. The hon. 
Member who started. Dr. Krishna^ 
swami, will take 20 minutes or 25 
minutes at the most. Then I wiU 
call the other hon. Members and give
10 minutes each, if possible.

Shri Biswas: So you allow me to- 
reply on some other day.

Mr. IJieinity-Spcakwr: Very well.

Shri Eaj^avaciiari (Penukonda): 
It was statjBd W  the Speaker that the 
matter had to be discussed before 
the 17th and therefore, even the dis
cussion was not allowed to be post
poned till tomorrow. So in consider
ing the question of giving further 
time to tiie Minister this fact must 
be taken into account.

Shri Altekar (North Satara): May 
I make a submission?

ffy . Deputy-Speaker: Let the hon. 
Minister reply tomorrow.

Shri Biswas: That wiU depend on 
whether I am able to consult the 
Members of the Delimitation Com
mission. I understand they are not 
here. They are now out on tour.

Mi , D^dttty-Speaker: When does
the hon. Minister expect he will be 
able to reply?

Shri Biswas: I have got to find out 
lyhen they are due io return. Jf 
such charges are made, then ©f c©ur^ 
on those pcanis I have got to 
them. Without reference to them, 
how can I reply? So that depcaids 
on when they return.



"Mr. Depaty-Speaker: It is a smaU 
^natter. The only question is...

Shri ffiswas; May I just find out 
frtwn my oflRcers as to when they will 
return?

Mr. Depaty-I^ieaker: Oh, yes.
Shri Pannoose: On a point of

.order, Sir. The hon. Minister just 
aiow stated that when notice of this 
motion was given...

Shri Biswas: The infomation in
possession of the Law Minister is 
that they are not expected to return 
before the 17th...

 ̂ Shri V. P. Nayar (Chirayinkil): 
Sir, a point of order has beeen rais
ed. Let it be heard.

Mr. Depaty-Speaker: Let me dis
pose of this matter which has al
ready been taken up. I heard the 
hon. Speaker to say that it was re
presented to him that this matter 
must be disposed of before the 17th, 
and therefore he gave consent at such 
short notice; ultimately, the House 
agreed and we are proceeding. If 
however the hon. Law Minister can
not reply before the 17th, the very 
object of giving such short notice, 
as the hon. Speaker said, will be 
lost. Therefore, he may reply today 
with whatever material he has. un
less he is able to choose any other 
day earlier than the 17th. I leave 
it to him. He may make up this mind 
before he wants me to call him at 
about 12 or 12-15. I am prepared to 
■call him.

Shri Pnimoose: The hon. Law
Minister stated that when notice of 
this motion was given, he gave the 
reply that the motion was vague, 
that he was not in a position to 
answer and that he was not posses
sed with all the facts. Also he gave 
the opinion that it should not be 
fixed up and that still it was fixed 
up. That means he has certain dis
satisfaction as to the fixing u d  of 
this time. Is it not a reflection on 
Uie^Chair to make that statement on 
the floor of the Housed
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Babu Banmaniyaii Sinffh (Hazar:- 
bagh West): Hear, hear.

Mr. Deputy-Speaker: I am afraid
there is no reflection. The Law Min
ister said it; but ultimately the deci
sion is in the hands of the Speaker. 
The Speaker said that it should be 
discussed before the 17th and in 
spite of the Law Minister’s incon
venience, he agreed. Therefore, the 
Law Minister only made a statement 
of fact, as to under what circum
stances it happened and that he must 
have notice and he must gather all 
material. Until yesterday he could 
not know of it and therefore, he feels 
there is a handicap. So there is no 
point of order. The hon. Law Min
ister is entitled to say that notwith
standing his objection, it was accept
ed by the Speaker:

Pinoqs i ;pireAvs^S|XH JQ
to resume my speech from where I 
left off. I want to point out to my 
hon. friend, the Law Minister...

Mr. Depaty-Speaker: With regard 
to the flrst point that was raised by 
the hon. Law Minister, hon. Mem
bers will confine themselves to the 
merits of the matter, the irregulari
ties and other relevant matters. 
General discussion as to whether we 
have jurisdiction over them or not 
is not relevant, unless any point of 
order is raised. So far as admission 
is concerned, it has been admitted 
by the hon. Speaker. Therefore,
there is no -more going into that
matter. He has given his consent 
and so far as this matter is conr 
cemed, his decision is final. Now 

we have only to discuss and leave • 
it; we are not going to take a deci
sion on this matter.

Dr. Krishnaswami: I did not wish 
to offend my hon. friend, the Law 
Minister; nor must this House as
sume that I was withholding facts 
from him.

Shri Biswas: You made that charge.
Mr. Depnty-Speaker: Let there be 

no conversation across the Table.
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Dr. Krislmaswaiiii: But the point 
which I should like to make is that 
the facts which I am mentioning are 
published in the Gazette of India. 
Dr. Lanka Sundaram wrote his dis
senting Minute and that has been 
published in the Gazette of India. I 
presumed that Members of the Gov
ernment were at least familiar with 
the Gazette of India___

Shri N. C. Chatterjee
Never.

(Hooghly):

Dr. Krishnaswami:...and therefore 
it was that I suggested that these 
facts should be taken into account.

I was dealing with the powers and 
the procedure of the Delimitation 
Commission. It was not my inten
tion to asperse any individual mem
ber of the Delimitation Commission, 
but it certainly is my desire to affirm 
from this side of the House—and I 
hope 1 will have uniform support 
for what I am advocating—that so 
far as these bodies are concerned, 
they are only creatures of parliamen
tary enactments and they are sub
ject to certain well-known limitations 
which they cannot afford to overstep. 
It is no use trying to be touchy about 
the dignity of this or that individual; 
no matter however eminent he be, 
if he tries to overstep the limits 
prescribed either by the constitu
tion or an act we certainly have a 
right to invite the attention of this 
House and to suggest corrective 
measures so that he might keep 
within the limits prescribed by the 
Constitution.

I shall refer to some aspects of the 
procedure adopted by the Delimita
tion Commission. The Commission 
cannot usurp jurisdiction which it 
does not possess under the Constitu
tion. The limitation about the dis
tribution of seats and delimitation 
of constituencies under the Act is 
that the Delimitation Commission 
should publish its propDsals. The 
187 P.S.D.

publication of proposals is envisaged 
to give the public an idea regarding 
the reasons and concrete schemes 
which, according to the Commission, 
should be adopted. The Act fur
ther provides for objections being 
made- to the proposals by the Com
mission. But unless the Commission 
—and this is an important point 
which th  ̂ hon. Law Minister will 
have to bear in mind—gives out its 
reasons, a bare publication of the 
list of new constituencies and an in
vitation to make objections will be 
absolutely fatuous and purposeless. 
The public must be given informa
tion as to why existing constituen
cies ar2 disturbed or how the read
justments would not have been pos
sible without scrapping up and 
destroying the identity of the old 
constituencies. Without such infor
mation being furnished, calling for 
objections is meaningless, a fake 
a farce, and is meant to be. an eye- • 
wash. It is, therefore, imperative 
that before going any further, the 
Commission should be compelled to 
disclose the procedure adopted by it, 
the data on which it acted and why 
several constituencies have lost their 
shapes altogether and become total
ly unrecognisable at le^st to the pre
sent Members of the House of the 
People. Parliament is entitled to 
know all these matters. Parliament 
demands that these matters should 
be brought to their notice. We have 
after all appointed the Delimitation 
Commission for a certain specific 
purpose under the Delimitation Act 
What is to be the solution of our 
present difficulties? I am not one 
of those who suggests that all these 
proposals should be brought before 
Parliament, for amendment and re
view. This may lead to an odious pro
cess of lobbying. But I do affirm tliat 
we should clarify our intentions and 
a clarification is most necessary. I 
recommend two simple amendments 
which can be made to the Delimita
tion Act. These clarifications re
commended are in conformity with the 
spirit and tenor of the Ddimi-- 
tation Commission Act. I should
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LDr. Krishnaswami]
like this proviso to be put in at the 
end of section (8).

“Provided further that in giv
ing effect to the provisions of 
this sub-section, the existing 
constituencies shall be readjust
ed with the minimum necessary 
alterations.”

t

The other amendment is that the De
limitation Commission should be 
compelled to publish its proposals 
together with the detailed and compre
hensive reasons and the dissenting 
proposals of the associate members. 
My hon. friend, the Law Minister, 
points out that it is too late at this 
stage to think of legislation. I agree 
that it is late, but this is a matter 
which is of such great urgency, that an 
ordinance can be and should be is
sued. The House will not be in ses

, sion, I agree; neither can the House 
be kept without any business to be 
transacted. The Commission is al
ready progressing rather raoidly and 
in order to proceed at greater speed,
I understand that the Chairman has 
shifted the venue of operations to 
Ootacamund, a salubrious hill station. 
By the time the House meets next, 
it would have completed the deli
mitation of constituencies of major 
States. If the BiU is to wait until 
the House is to meet, it cannot be 
enacted until September, and then, 
if enacted, the work of the whole 
Commission will be rendered nuga
tory. The amount of money spent 
on the Commission’s labours would 
be a waste of public funds. There
fore this is an appropriate case in 
which an ordinance can be and 
should be issued. I demand relief 
from Parliament. A relief from
Parliament should be granted so that 
the mischief that has been done may 
be retrieved. An ordinance, after
all, is a temporary injunction to be 
followed by complementary legislation 
which would be in the nature of a 
permanent relief. I have said
enough to indicate tJiat there are 
strong grounds...

Mr. Deputy-Speaker: Does the hon. 
Member mean that under the Con
stitution readjustment of constitu
encies does not mean an overhaul or 
a recasting of the whole thing?

Dr. Krishnaswami: That is the
point. I derive support for my 
standpoint from the fact that when 
the original draft was prepared re
vision was taken from the Irish 
Constitution. Eventually the Consti- 
tution-makers omitted the word ‘re
vised’ and put in the word ‘readjust’ 
which they took from the Canadian 
Constitution. It is exactly because of 
that, that they put also the proviso say
ing that during the existing Parliament, 
the constituencies shall not be dis
turbed. In other words, they thought 
that Members of Parliament would 
be deemed to represent the new con
stituencies. The Delimitation Commis
sion was not constituted to be a 
grand jury to gallivant throughout 
the country and upset all constitu
encies on the ground that there had 
been some gerrymandering in the 
past. Parliament has not been ap
prised whether there was gerr3Tnan- 
dering in the past. Parliament has 
not yet had any occasion to re\iew 
this matter. Certainly if Parliament 
had wanted to upset gerrymandering 
of constituencies, a different pro
cedure would have been adopted. 
This sort of high and mighty attitude 
that has been adopted by the Delimi
tation Commission should not have 
been acquiesced in by the associate 
members of this House who should 
have brought it to our notice earlier,

Mr. Deputy-Speaker: What is the
need for an ordinance? What is the 
hurry? It ran be had only when 
there is a very urgent need.

Dr. Krishnaswami: If these pro
posals are finalised before Septem
ber, then we would have to oass an 
A ct

Mr. Depnty-Speaker: What is the
hurry even before September?



Dr. Kiishnaswami: That depends
upon the personnel of the Delimita
tion Commission and how far the
Law Minister is able to apprise them 
-of the wishes of this House.

Mr. Depaty-Speaker: Is there any 
 ̂election to go on in PEPSU or Tra- 
vanccre-Cochin? Or. is this for the 
jfeneral elections next time?

Dr. Krishnaswami: Yes; there
fore, I fail all the more to under
stand why they did not grant a 
simple adjournment when my hon. 
iriend. Dr. Lanka Sundaram. demand
ed it on the 27th February last. It 
•was the date on which the Budget
was introduced. I therefore suggest
that this is a plain case in which 
there ought to be a clariflcation of 
our intentions. The amendments 
that I have suggested are of an es
sentially simple character. Parlia
ment has, therefore, a right to shake 
the delimitation commission out of 
the rut into which it has fallen, to 
make it realise that it is to repeat a 
/creature of Parliamentary enactment, 
and that it cannot afford to flout the 
wishes and express command of Par
liament. A parliament which has 
been elected on the basis of adult 
franchise.

Shri Bansal (Jhajjar-Rewari): On
a point of information. I want to 
Itnow what is the real point in get
ting up this debate and having a de
cision of this House before the 17th 
I  have not been able to follow.

Dr. Krishnaswami: May I clarify
the point? 17th is the last day for 
sending objections before the Delimi
tation Commission.

Some Hon. Members: In what
State’

Dr. Kririmaswaml: Madras and
Andhra.

Velayudhan (Quilon cum 
Mavelikkara—^Reserved—Sch Castes): 
Travancore-Cochdn also.

Dr. KrMSmaswaml: Yes; practical
ly, three major States of the south
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are affected. I would like to iwint 
out that merely asking us to give 
our objections without giving us a 
list of the reasons why the con
stituencies have been delimited would 
be absolutely dishonest.

Pandit Thakur Das Bhargava
(Gurgaon): What about the other 
States of India?

Dr. Krialmaswami: That also will 
have to be taken up for revision.

Pandit Thakur Das Bhargava:
Will there be a retrospective effect in 
respect of finalised Delimitation pro
posals.

Dr. Krishnaswami: They are all
provisional. I suggest they should 
be reopened.

Pandit Thakur Das Btiargava:
They are not.

Dr. Krishnaswami: Ours are pro
visional proposals.

Dr. Lanka Sundaram: Two years
ago today every hon. Member of this 
House entered this Chamber. We 
are not even half-pay through the 
five-year period of the life of this 
hon. llouse. It is rather appropriate 
that on the third anniversary of our 
entry into this Chamber, we should 
be discussing delimitation. I would 
like to make two points. I would 
like my hon. friend the Law Minister 
to listen to me on this. I am not 
contesting the validity of the Presi
dential orders on delimitation. I am 
sure on one in this hon. House will 
contest it. I am not impugning the 
integrity of the members of the De
limitation Commission...

Mr. Depnty-Speaker: All personal
references may be avoided. An emi
nent judge of the Supreme Court is 
the Chairman of the Dielimitation 
Commission. Hon. Members are en
titled to say what the scope of the 
Delimitation Commission is and if 
the Constitution has been misunder
stood or misinteroreted. if a clarifi
cation is necessary, what steps should 
be taken by this Parliament etc^
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[Mr. Deputy-SpeakerJ 
They are within their 
right to that extent.

legitimate

Sbri Radhelal Vyas (Ujjain): The 
Chairman of the Commission is no 
longer a judge of the Supreme Court; 
he has retired. Cannot a reference 
be made to the retired Judge? It is 
not in his capacity as judge ol the 
Supreme Court that he wiU be disr 
cussed. It is only as Chairman of 
the Commission.

Mr. Deputy-Speaker: All that I am 
saying is this. He may not now be 
a judge of the Supreme Court but 
he is an eminent person who has 
acted as a judge of the Supreme 
Court. He is now the Chairman of 
the Commission. There may be 
diflEerences of opinion regarding the 
interpretation or the working out of 
the rules and that might cause some 
amount of embarrassment and incon
venience which was not contemplat
ed by the Parliament at the time of 
the framing of the Constituticn. Hon. 
Members are within their rights to 
refer to those difficulties on the floor 
of the House and seek such redress 
as might be desirable. But, to go 
beyond that and to say anything 
against the Chairman is not proper. 
Independent of having been a Judge 
of the Supreme Court, the Chairman 
of a Commission is entitled to res
pect by the Members of this House. 
L,et there be no heat in this matter. 
Facts leading to a conclusion as to 
what should be done, whether there 
should be a thorough overhaul as if 
we are doing it for the first time now, 
or is there to be a re-adjustment on 
account of the census—every cen
sus will mean that there is no fixed 
constituency and the whole constitu
ency will be wiped out—are all 
matters on which the hon. Members 
might say what they feel. The hon. 
Minister will take time to consider 
them and place his views before the 
House. Apart from that, other mat
ters if they are brought in. unneces
sarily cloud the issue and our atten
tion is diverted.

Dr. Lanka Sundaram: That is ex
actly what I was making out. My 
second point is that I am not im
pugning the integrity and character 
of the Members of the Commission. 
In fact, the Secretary of the Com-  ̂
mission had received very high 
praise from Sudan, international 
praise. That is not the point at 
issue. The point to which 1 am 
directing the attention of the House 
is the manner and method adopted 
by the Delimitation Commission in 
the process of the discharge of its- 
duties which has created a number 
of difficulties. And, in order to help 
my hon. friend, the Law Miiaster. I 
would quote with your permission 
two or three very small paragraphs 
from my minute of dissent to the 
Report of the Delimitation Com
mission which appeared in the Gazette 
of India and also in the Gazette 
of the Andhra Government. I will 
come to that in a minute. As you 
have correctly put.......

Shri Biswas: In the notice of th» 
motion no reference was made to 
the State or States in respect of 
which the complaint was made. For 
the first time. now, I understand 
that Andhra and Madras are intend
ed -to be referred to. But, they were- 
not mentioned in the notice of motion 
and I do not know which Gazette o f  
India I have to look up.

Dr. Lanka Sundaram: He can repljr 
tomorrow. I do not know why my 
hon. friend, the Law Minister is 
impatient. He has plenty of time for 
a reply, a considered reply with the 
assistance of the Secretariat and 
other officers. He has 24 hours and 
more.

The point I was anguing was this. 
As you correctly said a minute aga.. 
Mr. Peputy-Speaker, every time there 
is a census, are these constituencies 
to be whoUy wiped out of existence- 
and new constituencies formed? I 
have got here a map and I would 
not waste the time of the Hoiise. 1 
will show without any difficulty at
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all that even geographical conside
rations, considerations of contiguity 
have been completely ignored Dy 
some of the proposals of the Delimi
tation Commission.

Pandit Thakur Das B b a r g a v a :
How can they? There must be con
tiguity according to law.

Dr. Lanka Simtoam: I am glad
my hon. friend has raised this point. 
They are all absolutely unrelated 
at all. I am prepared to give this 
to my hon. friend and place it on 
the Table here for every hon. Memr 
ber to examine it. The point 1 am 
making is......

Mr, Depttty-Speaker: I find hon. 
Members bring here some article, 
some bottle, something......

Dr. Lanka Sundaram: It is a map
o f the Commission, Sir.

Mr. Deputy-Speaker: There cannot 
i>e a photograph of it here simul
taneously with the reporter. No- 
jDody except the hon. Member can 
see it. If the hon. Member wants to 
refer to the Plan in the House, he 
must refer to it in words as to what 
«xactly he means. Otherwise, it can
not go into the records. There is no 
use dangling it in the House.

Dr. Lanka Sundaram: My friend
was amazed at the point I was mak
ing. The point is that even consi- 
-derations of contiguity have been 
wiped out by the Delimitation Com
mission.

Mr. Deputy-Speaker: This is not a 
'general discussion on a Bill where 
■hon. Members can speak irrespective 
of time. I would suggest to the hon. 
Members that they may refer at 
to points on which this House must 
Interfere or to show that the De
limitation Commission by an erro
neous interpretation are not carrying 
the demarcation in the spirit c»f the 
Constitution.

Dr. Lanka Sundaram: The pro-
^dure adopted is arbitrary. It does 
•not give any opportunity for proper

consultation with not only the 
associate members nominated in the 
name of this House but also of the 
public. It is here that I would crave 
your indulgence to quote two small 
paragraphs from my minute of dis
sent, paragraph 5 in the Gazette of 
India dated the 26th April, 1954. It 
reads thus:—

“For several months past there 
were public statements by 
Andhra Ministers referring to 
the existence of a memorandum 
of the composite State of Madras— 
(that is before the creation of 
Andhra into a State)—regarding 
delimitation. I put myself in 
correspondence with the Secre
tary of the Delimitation Commis
sion and his letter No. 58/27/53 
of the 13th February, 1954 inter 
alia runs as follows, as far as 
this point goes. *I am to state 
that there are no oroposals of the 
composite Government of Madras- 
A/idhra with the Commission.’ 
Since the Ministers of the Andhra 
State are reported in the papers 
to have referred to the proposals 
of the composite Government of 
Madras before partition, I was in 
correspondence with the Minis
ter for Finance and Law of the 
Andhra State, Shri T. Viswa- 
nathan, and his letter of the 21st 
February, 1954. runs, in part, as 
follows: ‘The proposals so far 
made were made entirely at the 
office level and that was done at 
the time of the composite Sitate. 
The Andhra Government Depart
ments are just now looking into 
the matter.’ ”

My point is this. I am an associate 
member functioning in the name of 
this House with the Commission. I 
am aware—as you are aware, coming 
from that part of the country from 
which I come—that there were pro
posals b.v the composite State of 
Madras, the Government of Madras 
.before partition. I asked them for 
a copy. I am told by the Commission 
that there are no such proposals. I
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wrote to the Minister in Andhra. Ke
savs. mere were. This is the proof. 
The tragedy, however, is this that 
even the Andhra Government or the 
Andhra Minister with whom I out 
mvseif in touch did not supply me 
witn a copy of the proposals and I 
am asked to advice the Commission 
in the name of this House. Is it fair, 
is 11 proper? On what basis did the 
Delimitation Commission proceed. 
The Delimitation Commission sud- 
pressed the proposals which they had 
received. I talk with a certain 
amount of anxiety on this point. 
These associate members have been 
fooled about by the Commission.

i will give another instance. This 
non. House met on the 15th Febru
ary. I arrived here on the 11th Feb
ruary after a stay of two months in 
my constituency. A letter was wait- 
iiifi for me here dated the 10th of 
February asking me to proceed im
mediately and meet them on the 23 
or so.

Mr. Depoty-Speaker: ^Tien did
Parliament commence?

Dr. Lanka Sundaram: On the 15th 
February. .

Two days after that I rani: uo the 
Commission- I do not know the 
Secretary of the Commission; I have 
had no opportimity of meeting him. 
I asked him whether the Commission 
would give us a suitable date. Do 
you know the answer I got? I declare 
it with honour. He said. ‘After aU 
the Commission has got to do some 
work*. As if we have nothing to do. 
That is a small point. And, lo and 
behold, a few days after the date of 
the meeting, it was postponed abrupt
ly, for what reason. I do not know. 
Then a further date was fixed.

Mr. Deputy-Speaker: Evidently to
accommodate 4he hon. Member.

Dr. Lanka Sundaram: No, Sir; to 
accommodate their office conveni
ence

Delimitation o f 
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Office coo-

Dr. Lanka Sundaram: I sav so withi 
all responsibility, because the Secre* 
tary of the Commission was asked to 
go to Sudan. I am not quarrelling! 
with it. The more important point 
1 want to make is this. I shall auot^ 
from the Gazette of India so that my~ 
hon. friend may not think it is all a 
cock and bull story. 1 am reading 
from paragraph 7.

“I ^ant to go on record, on in
formation made available to mê  
from appropriate quarters, that 
the Andhra Government itself 
was most anxious not to have the 
meeting held in Kumool for the- 
reason that it was in the midst 
of the budget session and sug
gested nostponement thereof.”
it was not oostponed. And I am 

prepared to declare that there were 
no proposals of the Andhra Govern
ment before the Commission. And 
we have the threat of the Order beinjr 
finalised on the 17th. Is it fair?

Mr. Deputy-Speaker: Is there aoar 
indication to show how the proposals* 
were made by the Commission and 
published?

D .̂ Lanka Sundaram: If you wHI
permit me I will come to it a littte- 
later. I am trying to draw attenticm 
to the arbitrary abrupt and un  ̂
reasona.ble manner in which the* 
Commission have been proceeding. 
Leave aside my convenience. The 
Government of the State of Andhra 
must oe consulted. They asked fo r  
postponement. But the meeting was- 
held.

I will go a step further. I declare,, 
after making competent enquiries, in 
good faith, and in a bona fide 
manner, something which will: 
astound the House. As you know. 
Sir, my constituency consists of two 
revenue districts. Even today the 
Collectors of these two districts have 
not been consulted or asked to make 
proposals in this regard.
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Dr. Lanka Smidagam: Posttwne-
ment of the flnajisation ol the im
pending orders of the Delimitation 
Commission with respect to the 
States which have just now been 
completed. I agree with the state
ment made by my hon. friend Dr. 
Krishnaswami that the Delimitation 
Commission must append to each 
proposal the reasons for making that 
recommendation, without which it 
will not be fair to this honourable 
House and to the voter at large.

Shri S. S. More (Sholapur): Under 
what provision can we make all these 
changes or give all these directions? 
If you refer to section 4 of the De
limitation Commission Act which we 
have passed, under which the Com
mission is functioning, you will 
that they are given complete Dower 
to readjust constituencies.

Mr. Depaty-Speaker: It seems to
be a matter of interpretation of read
justment. In the earlier portion trf 
the article in the Constitution it 
refers to grouping, dividing, and so 
on. readjusting the constituency after 
every census in the light of any m- 
rrease in population. "What the I on. 
Member evidently sayg is that the 
readjustment is not done properly.

Shri S. S. More: We are at a dis-
aavantage. Are we trying here to 
implement what we meant by read
justment?

Mr. Deputy-Speaker: That is the
clarification they want.

Shri S. S. More: According to the
request he made this House should 
postpone the finalisation of this.

Dr. Lanka Snndaram: I want the
Commission to postpone the flnalisa- 
tion.

Shri S. S. More: Who is to ask
them?

Mr. Deputy-Speaker: He is appeal
ing to the hon. the Law Minister.

Dr. Lanka Simdaram: My friend
has misimderstood my point. I am

Shri Yelayodhan: Why should they 
be consulted?

Dr. Lanka Snndaram: Let my
friend have a little patience. I am 
leading up to the position. Is the 
Commission an omniscient body? 
Does it manufacture proposals from 
its brain caps? What is the basis of 
the recommendation sought to be 
made in this provisional Order now 
gazetted? Where do they get it from? 
The Andhra Government has not 
submitted any proposals.

Mr. Depaty-Speaker: But do they 
not have the previous proposals?

Dr. Lanka Snndaram: After all you 
will appreciate all of us have to pro
ceed with a sense of responsibility. 
Sc in the final paragraph of my 
minute of dissent I wrote:

“ I am most anxious that ihe 
proposals of the Delimitation 
Commission should not give rise 
to any justifiable grievance that 
considerations other than those 
involved in population growth 
have become involved.”

I am prepared to suggest, and very 
seriously, that considerations other 
than the implications of the census 
have gone into this business. I agree 
with your admonition, Mr. Deputy- 
Speaker, and you have seen my be
haviour in this House. I do not want 
to make any wild or irresponsible 
statement. But I do not think that 
the procedure adopted by the Com
mission, in the light of the documents 
and the letters of correspondence 
between me and the Commission and 
between the Andhra Government 
and the Commission, is correct. That 
is the reasofi why I signed the motion 
along with my hon. friend Dr. 
Krishnaswami a few weeks ago to 
have a debate on the resolution 
which unfortunately could not get 
through because of certain difficulties.

Mr. Deputy-Speaker: What is it
that the hon. Member wants this 
House to do?
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not asking this House to postpone the 
finaisation. because it has no juris
diction in the matter. j am taking 
this opportunity in this House to 
convey to the Delimitation Commis
sion through my hon. friend the Law 
Minister that in the light of what we 
have said so far. and in the light of 
what other hon. Members may say 
in rne next few minutes, they should 
defer finalisation of the proposals 
which for all practical purposes, as 
far as I am concerned, are arbitrary.

There is one further point I wish 
to make. Under the Constitution 
this honourable House and the De
limitation Commission itself have 
certain obligations to the Scheduled 
Castes and the Scheduled Tribes. 
You. Mr. Deputy-Speaker, coming 
from Andhra are familiar with the 
geography of the area, and you v/ill 
see that the interests of the Schedul
ed Castes and the Scheduled Tribes 
have been completely jeopardised as 
a result of some of the recommenda
tions of the Delimitation Commis
sion. You will see that the Schedul
ed Caste constituency of Eluru has 
been abolished and shifted to Nellore. 
I am referring to the parliamentary 
constituency.

Mr. Deputy-Speaker: Shifted from
one to another?

Dr. Lanka Sandanua: It is a ques
tion of readjustment! The point I 
wish to make is this.

Shri A. M. Thomas (Ernakulam): 
In which place is there more con
centration of Scheduled Castes?

Dr. Lanka Snndaram: That is what 
I want to know! There is no in
crease in the number of seats in the 
House of the people for Andhra State 
even though there is an increase in 
population. That is a point which I 
think the House should remember. 
These remarkable series of changes 
completely wiping out existing con
stituencies have been made. I shall 
give one important illustration re
garding the Scheduled Tribes.
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Shrt D. C. Sharraa: For the Punjab 
there has been no increase in tije 
number of seats; actually there has 
been a decrease.

Dr. Lanka Sundaram: I am not
asking for an increase. I will give an 
example regarding the Scheduled 
Tribes and sit down. As you know, 
Sir, and as the House knows, I repre
sent a joint constituency with 
Scheduled Tribes. I am now at the 
moment arguing against my own 
personal interest. It is an argument 
which I incorporated in my minute 
of dissent There are about seven 
lakhs of Scheduled Tribes in Andhra- 
desh spread over East Godavari, 
Visakhapatnam and part of Srika- 
kulam Agencies, the largest being in 
East Godavari. But in the last de
limitation, God alone knows for what 
reason, tliey were disenfranchised 
for parliamentary ^election :md a 
double constituency was given to me. 
Do you know the proposal today? 
The Scheduled Castes of Dandakar- ‘ 
anya in East Godavari District are 
continued to be disenfranchised. My 
double member parliamentary consti
tuency has been abolished. And the 
Scheduled Tribes are given a double 
member constituency in the north, at 
Vizianagram, where there is hardly 
any Scheduled Tribe population com
pared to my area or Dandakaranya, 
In other words there is no unification 
of the Scheduled Tinbes south of the 
Vindhyas. I do not know how the 
Delimitation Commission has arrived 
at this conclusion. As I said, and I 
repeat, I am now arguing against my 
own personal interests. Under the 
Constitution we have a special 
responsibility for the , Scheduled 
Tribes. This is only as an illustra
tion of how we are trying to dis
charge that responsibility.

I request the hon. the Law Minis
ter to convey to the Delimitation 
Commission on behalf of the Hoiise. 
at the appropriate moment, that they 
should not proceed post-haste with
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bly constituency they will have the 
taluk units upheld.

Mr. Deputy-Speaker: Are there any 
general principles under which the 
delimitation is now being done? V/hy 
are they going over the existing 
constituencies?

Shri Bamachandra Beddi: J have
not seen any such principles noted 
down, but we as Members of Parlia
ment expect generally that there 
would be the least interference with 
the existing constituencies. I did not 
have enough time to devote to the 
recent orders of the Commission, as 
such I am not in a position to 
describe them in greater details. I 
would therefore only touch upon a 
few points of general interest.

From a perusal of the report of a 
couple of districts with which 1 am 
acquainted. I feel that these principl
es have been violently violated 
and I think that the Commission 
should be requested once again to 
revise their orders on that behalf. 
For instance, the constituency that 1 
represent consists of three Govern
ment taluks and two ex-estate taluks. 
In two Government taluks and two 
estate taluks there were only three 
M.L.A. general constituencies. Now, 
they have been increased to four 
after subtraction of a substantial 
area. Instead of three members for 
the Assembly, they have created four 
members for lesser area and with the 
same boundaries, of course with a 
few adjustments in the taluk boun
daries, and two of them will be 
from Scheduled classes. '

Mr. Depaty-Speaker: What is the
percentage of increase in population 
there, has it doubled?

Shri Ramadhandra Reddi: I do not
think so; this is a barren and dry 
area. I do not think there is any 
possibility of the population being 
doubled. I do not think it could 
have put in its quota of 10 per cent, 
within ten years.

Therefore, I feel that some sort of 
vociferous influence has been brought

the finalisation of these proposals, 
because once it is gazetted finally and 
the President’s order comes none can 
challenge it. i can give him an assur
ance that I am not contesting the 
validity of the President’s order, nor 
do I question the character and the 
integrity of the members of the Com
mission. But I am certainly here to 
condemn the arbitrary and, if you 
would permit me to say, the irration
al proceaure so far adopted.

Shri Ramachandra Reddi (Nel- 
lore): I have got a very few observa
tions to make on this motion, I agree 
generally with the views that have 
been expressed by the two previous 
speakers. I am reminded here of the 
Telugu saĵ ing that when a pupil 
was asked to draw the picture of his 
teacher, he drew it, and in the end 
it was found to be not the picture of 
his teacher but that of a monkey.

Shri D. C. Sharma: I must say it is 
very insulting to the teaching profes
sion.

An Hon. Member: Let us hear the 
Telugu saying. '

Mr. Deputy-Speaker: Let us not
spend away the time. That is not
part of the delimitation.

Dr. Lanka Sundaram: Let us de
limit the teacher I

Shri Ramachandra Reddi: A casual 
perusal of the delimitation proposals 
impresses upon anybody that the 
principles have not been properly 
adhered to and reasonable methods 
have not been adopted in the de
limitation of the constituencies. We 
expected when we passed this Act 
and also when a Commission for de
limitation was appointed that certain 
fundamental principles would be 
observed by them and those funda
mental principles being that they 
should interfere in the least with re
gard to existing constituencies and 
that they should have the district 
imits unchanged as far as possible. 
Another principle was that for Assem-
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[Siri Ramachandra Reddi] 
upon the Commission and they were 
made to think that a few adjustments 
here and there would be suitable. 
But. I am afraid that influence is de
pendent upon certain local conditions. 
Certain people who are anxious to 
retain their influence or mem.bership 
in those particular* constituencies
want to safeguard their constitu-
^ c ie s  and influence. They alsow^ant 
to add on a few more Scheduled class 
seats to those constituencies with the 
result that instead of three seats in 
the same area there will be now six 
seats in their pockets. This is one 
point thai I wanted to mention.

Then, we had for that district, two 
general seats and one Scheduled class 
seat for the Parliament Now they 
have cut off one general seat and it 
has been reduced to one seat for the 
Scheduled class and one general seat, 
having taken away a portion of the 
previous constituency. Instead of
giving the Scheduled class a seat 
there, if the density of population is 
the criterion, they could be tacked on 
the Scheduled class seat to the West 
Godavari district where that popula
tion is of greater density than in
Nell ore. Thus, the density of ooDUla- 
tion has not been properly consider
ed. I am not pleading for removal 
or retention of any particular seat in 
any particular constituency at all. I 
am speaking generally about the way 
in which things are being managed.

As a matter of fact, it is only when 
a particular Member has got the
opportunity of nursing his own con
stituency that he can stand in that 
constituency and secure success. But, 
here, by the recent order of the De
limitation Commission nursing of the 
constituency has been made impos
sible. Instead of having taluks as 
the units they have cut off the taluks 
into several pieces and mad>e Firkas 
as the headquarters of certain con
stituencies. I see them to a large
extent in my own district. Since I
am acquainted with my district I am 
trying to point out the defects in my

district. I feel that in certain cases 
the Congress influence has had its 
own piay upon the decisions.

Shri Achuthan (Crangannur):
Quite the reverse was our experi
ence.

Shri Ramachandra Eeddi: The
reason is.—I am replying to my hoh, 
friend Shri Achuthan— t̂hat in each 
district there are two Congress
parties, the more influential gets the 
better of it and the less influentiaU 
gets the worst of it. That is a thing 
which every hon. Member in this 
House is aware of. I never wanted 
to make a mention of it. but Shii 
Achuthan drew me into that.

Now, after the change in these 
constituencies, some of them have 
been made very small ones and some of 
them have been made very unwieldy;, 
single member ̂  constituencies have 
been doubled up and double member 
constituencies have been changed. In 
these circumstances one would wish 
that the matter is reviewed once 
again and the necessary adjustments 
made. I feel that these constitu
encies have been used as ‘potter’s 
earth’ which can be squeezed into 
any shape while it is wet. Whatever 
might be the shape, the Commission 
did not very much mind it, but they 
were only led by certain impressions 
of their own creation. I have got the 
greatest respect for the Chairman as 
well as members of that Commission, 
but I am sure that they have not 
been properly advised by those
oeople who have been taken to 
advise them.

Dr. Luika Snndaram: Where ?s the 
advise; neither the Collector nor the 
Government?

Shri Ramachandra Reddl: As point
ed out by Dr. Lanka Sundaram if 
the State Governments and the 
Collector of each district are 
not consulted and their views
not taken, I do not know
whom they consulted and whose ad
vice they have taken. That is why
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I have said previously that certain in
fluential voices seem to have prevail
ed over the decisions that have been 
taken by the Commission. I would 
only submit that there Is not much 
urgency in this matter. The general < 
elections are nearly two years ofif.

Dr. Lanka Snndaram; Three years 
off.

Shri Ramachandra Reddi: I am
sure, as far as the present House is 
constituted, there is no fear of any 
elections earlier or the dissolution of 
the Parliament. Since there is no 
particular urgency about this matter, 
it behoves the Government as well asr 
the hon. Law Member to see 
that the Commission look into
this matter more carefully, take
the opinion of the local 
officials as well as State Governments 
into consideration and find out a way 
by which they can make a more pro
per and reasonable adjustment .

We expected that the principle of 
least interference with the existing 
constituencies would be adopted. 
But that does not seem to have been 
adopted. We find, in the end, too 
much of grafting and cutting has been 
indulged in. If we just look 
into the map of these consti
tuencies. we will find that in 
certain cases the arm has been 
amputated and grafted on to the leg 
and a finger has been amputated and 
grafted to the toe. I can easily point 
out several instances.

Mr. Depaty-Speaker: Fortunately,
the finger has not been put into the 
nose.

Shri Ramachandra Reddi: That
would only choke the person. I do 
not like to take more of tiie time of 
the House. I would only appeal to 
the hon. Law Minister to look into 
these matters with an open  ̂mind and 
see that wherever complaints are re
ceived, such matters are properly ex
amined by the Government itself. 
Whether the Commission is going to 
change the proposals or not, I think 
the Government should have the ulti
mate authority to change certain pro
posals and make the division of the 
constituences more reasonable and 
more tenable.

Shri Velayudhan: I wanted to speak 
on this particular motion because it 
has created a lot of stir not only 
among the Members of Parliament, 
but also among those interests that 
are intimately connected with deli
mitation. When I heard the Law 
Minister speak or intervene in the 
debate.........

Siiri K. K. Basu (Diamond H ^ - 
bour): Interject.

Shri Velayadhaii:...... or when I
heard some of the Members speak on 
this question. I could not help feeling 
that they express no reasonable view 
point on the subject under discussion. 
It is my feeling that many people are 
ignorant about the suject under dis
cussion. That was why no concrete 
proposal regarding this subject xmder 
discussion was put forward by any 
hon. Member who spoke before me.

We are now discussing a point on 
the basis of a Bill which we passed in 
1952. I must tell the House that I 
had an opportunity of speaking on 
this Bill when it came before the 
House at that time. One point about 
which I warned this House at that 
time was. I remember even now, that 
clause 9 should be amended, sp that 
when the Delimitation Commission re
vised the report, it should not only 
be placed before Parliament but it 
should be discussed in Parliament and 
it must become law after getting the 
assent of Parliament. In clause 9 it 
was stated that the Commission shall 
cause each of its final orders to be 
published in the Gkizette of India and 
upon such publication, the orders 
shall have the fioU force of law and 
shall not be called in question in any 
court or anywhere else. I had speci
fically mentioned that this revised 
statement of the Delimitation Com
mission should come before the House 
and that the Parliament should dis
cuss it and then decide how the deli
mitation should proceed. This is 
what we did in the first Bill also. I 
was a member of the Committee from 
the Travancore-Cochin State. Then, 
the whole report of the Delimitation 
Conmiission came before Parliament. 
We dicussed it threadbare and then*
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Parliament passed it, and then it be- 
.came law, after passing by Parlia
ment. At that time, somehow or 

.other, I heard a lot of manoeuvring 
inside the circles here with the re
sult that this particular clause was 
introduced so that we are now left 
without any opportunity to discuss 

' this matter except as a short notice 
.question or something like that

11 pjki.

I have not much'criticism about the 
Commission, because the Commission 
will have to finalise the report At 
the same time, I must say with due 
respect to the Commission as well as 

 ̂ to the law that we have passed, that 
it has gone beyond the limit of its 
own powers in so many respects. It 
was only a revising Commission and 
it cannot go beyond that. I must 
give an example. Take the Malabar 
district where there was a Schedul
ed Caste seat reserved. That seat has 
been taken away from them. I must 
say this with all respect that this 
goes beyond their power. I think it 
is a kind of idosyncracy on the part 
of the Commission to take away a 
seat which was already given by a 
Commission before, and then take it to 
another part of the State or some
where else. In Malabar it was a big 
xmit. Even though it is part of the 
Madras State, in Malabar and South 
Canara, there was a single imit of 
Scheduled Castes and they formed a 
population of 5 lakhs. I have gone 
through the list regarding delimitation 
worked out by the Commission. I see 
that where there is less iwpulation 
than in Malabar, they have allotted 
seats. Take, for example, the seat 
allotted to the parliamentary consti
tuency for Ramanathapuram. There is 
lesser population there than in the 
Malabar district. According to the 
Constitution and the Bill which we 
have passed, the Scheduled Castes 
should be allotted seats where they are 
concentrated and at the same time, 
the seats should be distributed also. 
It is very clearly stated in clause 8 
<2) (d) that the constituencies in
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which a seat is reserved eittter for 
the Scheduled Castes or for the Sche
duled Tribes, as far as practicable, 
should be located in areas, in which 

 ̂the population of Scheduled Castes 
or as the case may be of the Sche
duled Tribes is most concentrated, and 
that in regard to Scheduled castes, 
care should be taken to distribute the 
reserved seats in different areas of 
the States. In the Malabar district, 
which is particularly a Malayalam 
speaking area, in the Madras State, 
the only Parliamentary constituency 
which we were having, my friend 
Shri I. Eacharan’s seat, has been
taken away, and it has been given to 
a Tamil-speaking area. So, I had to 
use that particular word regarding
the Commission’s action.

Another thing that I wanted to say 
is this. In my State, of course, they 
have now delimited the constituen
cies. I do not know why I was not 
called to represent this matter. It
was stated in the Bill that the Spea
ker will nominate a Member of Parlia
ment from that State, when the parti
cular delimitation proposals were in
vestigated in the State. Especially 
some of us who represent the Sche
duled Castes in the Travancore-Co- 
chin State, in this Parliament could 
be nominated. I am the only Mem
ber and I thought that I would be 
invited. In the last Delimitation 
Commission, I was a Member.

Shri K. K. Baso: Invited or nomi
nated?

Shri Velayndlian: Both.

Shri K. K. Basa: If you say, nomi
nated, it is the function of the Spea
ker: the Commission has nothing to 
do with that.

Shri V^yndhan: Don’t be in a
hurry. I know that better than your
self. I wanted to be a Member of the 
Commission nominated because I trant 
to represent my matter clearly so that 
it may be accepted by the COTcmiis- 
sion. I meant in that spirit; not be
coming a Member of the CommissioiL
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Shri Pmmoose: All these matters
have been published in the papers.

Sliri Velajudhan: A t, the same
time, I must say that the Speaker 
used to nominate Members from the 
States. He should have seen that 
particular interests are represented 
from that State, also. Therefore the 
Scheduled Caste Members should 
have been included or nominated in 
that committee.

Scheduled Caste Members from 
Mysore State have expressed a lot of 
difficulty. Not a single Scheduled 
Caste Member was associated with 
the Delimitation Commission nor did 
the Speaker nominate anyone,

Mr. Deputy-Speaker: The Com
mission is not responsible for that.

Shri Velajrudhan: The Speaker is
responsible.

Mr. Deputy-Speaker: We are not
going into those matters.

Shri Velayudhan: There is only one 
remedy now, viz., to amend section 
9 of the Act. The Law Minister 
should bring a Bill after the sub
mission of the whole report by the 
Delimitation Commission, and then 
we will have to discuss it and decide 
the whole thing.

TTIT (f%c7T —
--  Tter— : WE2TJ5T
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Shri Raghnramaiah (Tenali): I am 
one of those who have been con
siderably surprised at the manner in 
which delimitation has been and is 
being conducted. It looks though 
somebody has taken his scissors and 
is cutting up the map of India in 
straight cuts without any regard to 
the circumstances of each particular 
area. It is I think, a cross-country 
trot.

After all, in constituency we are 
not dealing with only rivers, moun
tains and landscape. We are dealing, 
with people. I have known many 
cases where there are certain natu
ral afi&nities, groups of people having 
been associated for years in the same 
constituency, having been nursed by 
the same Member. Now, there is an̂  
arbitrary disturbance of that natural 
association, and I think, as some pre
vious speaker said* it will be an awful 
day to democracy if a man does not 
know what constituency he belongs 
to. Particularly I feel that in doing 
that the Commission has completely 
ignored—and there. I entirely agree 
with Dr. Krishnaswami— t̂he provi
sions of article 81,

171616 is a clear distinction between 
the language of article (81) (1) (b).
and the language of 81 (3). As you 
have pointed out Sir. article 81 (1) 
(b) talks of the States being divided 
into groups or formed into territo
rial ccmstituencies. That has relation 
to the original scheme of things. 
Now. I am reading article 81 (3):

“Upon the completion of each 
census, the representation of the 
several territorial constituencies 
the House of the People shall be 
readjusted-----”

There is difference between the initial' 
division and subsequent readjustment. 
The question of readjustment has 
arisen because of a possible increase 
in the population or, maybe, a de
crease in 'the population. We have 
set a figure that there shall be one 
Member for every 750,000 people of 
the population and not more than 
one Member for every 500,000 of the 
population. Suppose in an existing 
constituency there is an increase in the” 
population and there are more than 
750,000—or below the minimum speci
fied here—then there is a case for' 
readjustment It was never obvious
ly intended by this article that there 
shall be a wholesale cross-cutting o f  
the entire country. The same langu
age, you will not notice, Sir, has beei>
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[Shri Raghuramaiah] 
adopted in the Delimitation Com
mission Act. I am regarding section 
8 of the Act;

“The Commission shall, in the 
manner herein provided, first de
termine on the basis of the latest 
census figures—

(a) the number of seats to be 
allotted to each of the 
States in the House of the
People___and in doing so,
shall have regard to the 
provisions of article 81 and 
article 330-----”

It is, therefore, clear that this Act 
cannot and does not purport to give 
any more powers than what is con
templated under article 81, and the 
Commission, in so far as it has gone 
on dividing up the whole country as 
if the constituencies never existed, has 
gone much beyond the spirit of arti
cle 81. I also agree and that is pro
bably a matter in respect of which 
we have to bear some share of the 
fault that the status of the associate 
members in the Commission is not at 
all consistent with the dignity of this 
House. Unfortunately, in section 5 
of the Act we have chosen the words 
“for the purpose of assisting the Com
mission in the readjustment of the re
presentation” . I do not know what 
impression we have given to the Com
mission by the use of the word 
“ assisting” . I suppose the idea was 
not that associate members should be 
treated like any other member of the 
Public but that there should be some 
weight attached to their advice. It 
was not I think, the intention of this 
House when it passed the measure, 
that they should be ignored comple
tely.

I think in very many cases the 
•Commission has treated the advice 
given by the Members of the State 
Assemblies and Members of Parlia
ment with scant respect. I would 
like to record my strong protest at 
the manner in which it has been done. 
In saying that I have not got 
anything personal against mem
bers of the Commission. I know

them. They are perfect gentlemen^ 
they are nice gentlemen they are 
honest gentlemen. I am only saying 
this to show that I am not attacking 
them personally, but I do protest 
that the treatjnent given to associate 
members is not what is contemplated 
in section 5 of the Act. There per- ’ 
haps the word “assisting” is being 
misconstrued. When we introduced 
the word “assisting” , I think all that 
was meant was that associate mem
bers should not have a right of 
voting but that there should 
be a weight attached to their 
advice because they are either Mem
bers of Parliament or Members of the 
State Assemblies and they have got 
abundant experience in the matter.

I agree that something* must be 
done. The question is: what is to be 
done? My friend. Dr. Krishnaswami, 
has suggested that an ordinance should 
be issued giving a kind of direction 
as to the interpretation of article 81; 
in other words, directing the Com
mission that the alterations that they 
make shall be onlv in the nature of 
readjustment here and there. But I 
submit that such an ordinance would 
be wholly unnecessary because it is 
clear—abundantly clear— f̂rom the 
section itself, from the article of the 
Constitution itself, that they shall not 
do anything more than a readjust
ment There is also Mother difficul
ty. In the case of some of the States 
I understand the proposals of the 
Delimitation Commission have already 
become final. If we issue instruc
tions at this stage, I do not know 
what IS going to happen to the pro
posals which have already been made 
by the Commission in respect of some 
of the States and have become final. 
I think we should devise some ma
chinery which should apply equally 
to the States in respect of which pro
posals have been made and the States 
in respect of which the Commission’s 
proposals are now being awaited. 
In this case I agree with Mr. Velay- 
udhan that the proper coune, situat
ed as we are today, is" to amend 
section 9 of the Act. Section 9 of 
the Act contemplates that as soon as
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proposals are made and as soon as
they are published in the Gazette of 
India and they become final, they 
iihall be laid before the House of the 
People. There is not even, obviously, 
a right of discussion and nothing is 
specified in this A ct

We simply receive them on the 
Table of the House.

' Dr. Lanka Snndaram: May I inter
rupt the hon. Member? You may lay 
it down that when a paper is laid 
on  the Table of the House, it is open 
to the House to discuss it  if it 
<;hooses. Nothing prevents a discus
sion. •

Shri Raghoramaiah: Even so, my
point is this. You may discuss it, but 
it is not going to alter their recom
mendations. Their recommendations 
become absolutely final, because imder 
section 9 (1) of the Act:

“The Commission shall cause 
each of its final orders to be pub
lished in the Gazette of India; 
and upon such publication, the 
order shall have the full force of 
law and shall not called in ques
tion in any court”

So, a mere discussion here is not 
^oing to affect the merits of the case.

It is sometimes said that this pro
vision has been inserted to avoid any 
political influence in the final deci
sions. But this is the Parliament and 
it is not conceivable that we will in
terfere in every constituency. But 
when a grave irregularity like this 
liappens, and we are satisfied that 
article 81 of the Constitution is not 
properly construed or is not properly 
applied,— and it is only when a ques
tion of principle like that arises— 
think this House will interfere and 
set right matters. Instead of an ordi
nance merely indicating to the Com
mission the lines on which they should 
proceed, I would in the circumstan
ces request the hon. Law Minister to 
consider the question of amending 
section 9. so that it may authorise 
■ttiis House to scrutinise the final pro
posals in respect of all these cases,

and where grave errors are commit
ted, to interfere and set matters right

I would only repeat what I have 
stated at the very commencement. I 
and the many other speakers of this 
morning have nothing personal 
against the members of the Commis
sion, It does not matter how the 
constituency of each one of us is set 
down, but we are interested in the 
fact that what the Commission is now 
doing will, if this interpretation of 
article 81 of the Constitution is allow
ed to stand, jeopardize the whole con
ception behind that article; and every 
time there is a census, if we are going 
to have this kind of thing, there will 
be a total alteration of all constitu
encies, so that at any given point of 
time, nobody knows who are the peo
ple whom he represents.

3 T R  ^  f q - ^ K  f I

^  lift ^  g 

%  3rnr> ^  ^

f , 3TTR ^

^  ^  ^  r
3TFT ^  ^  ^

^ ^ ’TT
5 r r ^ R » 9 f T |  I
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1^01^0 ^ 1 ^ ]

%^TR# fe n
t » ^  ^  g

t  « ^  ^  ^  t  

" 3 ^  ^  3Tf^lT =^rf^ %  ^
1̂% 3ft v3»î  ^

^  ^  qr snr̂ y
^  I #* 3 T R T  f  %

1 ^ 1 %  ^ > FT  f + i | |  ^  I ^  3 f n %

WT# ^  6 \ { ^ )  IT* 2Tf I  :

“Upon the completion of each 
census, the representation of the 
several territorial constituencies 
in the House of the People shall 
be readjusted by such au
thority. . .”

% fezT arn^

WT t  ^
^rff ^

\ ^  ^  11̂  ^  t  %  :
“ ..........in such manner and with

effect from such date as Parlia
ment may by law determine.”

^  ^  'TTfen^ ^  ^  ^
rHT fV dl 0 ^  %
3fh: ^  i  I ^
2Tf ^  t  %  :

“Provided that such adjustment 
shall not affect representation in 
the House of the People until the 
dissolution of the then existing
House.” •

?fr ̂  I  %  ^  ^  sfTT
ITcF̂  arnc ^  ^  ^  t
3̂55PT ftnft f w r  ^  ^  I ^

fv  ^'.z f , 3TFr WHf y j^  ^  %

qrrô TTiT̂  

tl*T>ai ^ I %f%»T P̂TT 'sWt ^
% w r f ^  ’T T ^m  

^  t  ^  W  ^  ^

^  n̂T5T ^ ^  3TRrr t  i r̂trhPT ^  
^ r  f% amr ^  qr ^
f  ^  tr

^  2TT I ^ 3 ^  ^  ^  Trf?TTT

^  I c R ^  ^  ^

T T frq T ?% ^ t
f% ^  ^  «rf^  ^  r?t î

 ̂̂ TFpft̂  ^  «̂ d<M T̂FT#
^ f̂yzf  ̂f% '̂ rw d*=h srrr qr 
3r«^ ^  ̂^  ^
^  = ^ f  I
^  ̂  ̂ TT % ̂ RT ftrr ̂  ^  H;«r+d 
^  ^  3rnr w
3rrr̂  ŝT'ft 'Tî  i q̂rr
<^?(^) ^  ^  «n- :

“ ........not less than one member
for every 750,000 of the popula
tion and not more than one mem
ber for every 500,000 of the popu
lation.”

ĴM*? ^  V, 0 0,000^
qr ^  ̂  ferr ̂  *Tpft »fl% *7̂
^ r  = ^ t  f̂nrf^di(^1r r
3 ? T T  ^  a r m  it
^«nar ̂  6  ̂ ^   ̂o
^  I ^Pt>̂  ^  ^  3TTT ^  ^

f, ^  ^  3T(q% ^
^  \ ^  *T§JT5prtt M «RH[% ^r
'tfti 5R> W "*1̂  y*T9T R̂î fT fsl<?>—



" 3 ^  3J7T fsr r̂fHd̂ lH
*«R ^  ^  ^  ^

f  »

^  ^4t^R t
i r m  H+<< f ^ r  f  i ^
^ ^ T T ^ f Y  + j 4 ^ i ^  ^  < d l  ^  I « H M H

;fr i^ ff^ i^  % ^dif^su 3TT̂
% w?rrf^ ^  arf^mR ^ < qf?
^  ^  arfŷ FTTf ^  ai'c(̂ 55?Tr

STTTVt ^  aTf̂ T̂iX q, «i «̂h
3rrr ?ifr ^  ^  f',
^  f ,  ^ ^ 5 t spT f  I
W r ^  ‘̂, ^  3TT?ft T 2T
f T ^  ^  ^  % TO
^  ^rrf ^  t  ^  ^

^  i^cKJ'fl ^  ^«T*^ ^  3 ^  3 n ^ -

^  It H t̂*ft
^  ift ^R\i ^  f

^  ’TT ^  fŵ TT ^  T̂%̂  I

^  5T®̂  % r̂nr ^ mt# t f»r^
"?ft ^  ^  ^  T̂5[̂  % ^
-l|, O T  T C  ^  3 m  f k ^ R  W r i T  ^  I

Several bon. Members rose —

Mr. Depiity>Speaker: Shri S, V.
Bamaswamy.

I^iri M. S. Gnmpadaswamy (My- 
fiore): What about this side?

Mr. Deputy-Speaker: I started with 
this side first, and ^ ow ed  four hon.
Members to talk  ̂ Dr. Krishnaswami,
Dr. Lanka Sundaram, Shri Rama- 
Chandra Reddi and Shri VeJayudhan.
Ifow I am coming to this side.

Sbri Debeswar Sarmah (Golaghat- 
Jorhat): What about the middle?
187 P.S.D.
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Mr. Depniy-Speaker: Hon. Mem*
bers "need only wait, and they will be 
called.

Shri PmutMse: They also serve
who only stand and wait.

Mr. D^»vty>Speak^: Now. Shri
S. V. Ramaswamy.

Shri S. V. Ramaswaflny (Salem): 
The notification in regard to the Mad> 
ras State <iiffers from that in regard 
to the State of Andhra in one res
pect. In the Amdhra notification, we 
find three minutes of dissent, whereas 
there is none in the Madras notifica
tion; It gives the impression as if 
there were no counter proposals or 
alternative proposals to what was pro
posed by the Delimitation Commis
sion. Actually, it is not so. A num
ber of alternative suggestions has 
been submitted to them, and yet, you 
would be pleased to see, they have 
not even been incorporated as minu
tes of dissent. It may be that hon. 
Members who were associated with 
U»e Commission did not submit as 
such any minutes of dissent, but only 
alternative proposals. Yet, .1 should 
feel that they should also have been 
published, so that the impression may 
not be created that the associate 
members merely nodded their heads 
and did nothing else.

As a matter of factj on 18-3-54, a 
proposal was made with regard to the 
Salem district: A memorandum was 
submitted, stating certain principles on 
which it should be done. I wish in 
passing this Act of 1952, we had laid 
down not merely the procedure, but 
the principles on which delimitation 
sfeould be done. That is very unfor
tunate. Evidently this Parliament 
thought that the statutory body will 
go on certain principles, certain ration
al grounds, which will be understood 
by rational men. I for one fail to see 
what are the principles on which these 
constituencies have been delimited. 
Whatever calculations I made—I took 
the population figure^ from here and 
there and added, deducted and aH 
that—I could not d^ive any pirindple 
out of it; I could not make «uiy sensd
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[Shri S. V. Ramaswamyl 
out of it. Ultimately the only prin
ciple that I could deduce was this. I 
had a map of Madras and following 
these delimited notifications^ I pro
ceeded from Madras city itseli What 
the Delimitation Commission has done 
is just a mechanical process— ŝtart 
from the border of the neighbouring 
State, start from the northernmost 
border and then work up to the sou
thernmost area upto Cape Comerin. 
In delimiting constituencies whether 
there were mountains—^passable or 
^passable—^whether there were rivers 
over which there were bridges or not, 
whether there were roads or no roads, 
whether the constituencies were in 
such a manner that voters could 
exercise their franchise without difiB- 
culty—all these were not the con- ' 
siderations before the Commissicm. 
All that they have done is that taking 
that map-----

Shri K. K. Basu: A bold state
ment to make.

Shri S. V. Ramaswamy: I am telling 
the truth. I will prove it. This is 
only a mechanical process that has 
been done. In order to adjust the 
population figures, they have just 
added a firka here or subtracted a 
firka there without reference to con^ 
tiguity or compactness or the conv«a- 
ience of the electorate in a parti
cular constituency.

Sir, in the letter three principles 
were stated, and subsequently a 
letter was also addressed to the Tamil 
lIFad Congress Committee. I . am 
i]Fkentioning this to show that in 
amending the Act we should not 
merely take these principles, but I am 
also illustmting that these principles 
have not been accepted. Contrary to 
these, the constituencies have been 
delimited. This memorandum was 
submitted to a Member of this House 
who is an associate member of the 
Commission and I am surprised to 
see that there is no mention about it 
at alL The first principle that is 
stated is that as far as possible, all 
^nstituaicies should be kept intact

and wholesale change should not be 
resorted to. I am not going to repeat 
the several argument that my hon. 
friends who have preceded me have 
adduced. I shall only reiterate that 
imless there is some certainty about 
the constituencies, we shall not be able 
to keep in touch with the electorate. 
It is not merely territory, Sir. We are 
dealing with the lives and welfare o f 
the people; we represent the people,, 
not an area, not a geographical area. 
It may be that I am a Member here 
now and next time I may not be re
turned, but if there was some conti
nuity in the constituency, whoever 
comes here will have a living touch 
with the people. All that you can do 
is to slice off a portion here or a por
tion there in order to make up that 
figure which has been fixed by Parlia
ment. That has not been done. In 
Salem we had four single-member 
constituencies, Hosur, Krishnagiri,. 
Dharmapuri and Tiruchengode. What 
has now been done is that three con
stituencies have been formed giving 
four seats though, as I shall presently 
point out, Salem district as such is 
entitled to five on a population basis. 
There ̂ was no constituency like Hosur.

It was Krishnagiri before. The 
name itself is changed. What is more 
important is that the content has been 
changed—Hosur, Krishnagiri and 
Harur. Now, the whole of Krishnagiri 
taluk minus one firka is taken over to 
North Arcot and tacked on to it. The 
constituency disappears, the talk itself 
goes to North Arcot which has come 
further south. This constituency 
now extends to 120 miles whereas we 
had a compact area b^ore. It has- 
lengthened out.

Shri Biswas: May I enquire of my 
hon. friend whether these objections 
which he is stating to the House— 
many of them may be very sound 
objections—had been placed before the- 
Delimitation Commission after their 
proposals had been published?

Shri S. V. Ramaswamy: Yes, Sir.̂  
These were submitted to an hon. Mem
ber of this House who was an asso
ciate member of the Commission.
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Shri Biswas: Were these objections 
placed before the Delimitation Com
mission? As we know, the Delimitation 
Commission are required under the 
Act to publish their proposals. Objec* 
titms are invited. Those objectioiis 
are sutmiitted to them and they con
sider those matters. I want to know 
whether the objections he is stating 
had been placed before the Delimita
tion Commission in response to tiieir 
public invitation of objections.

Shri S. V. Ramaswamy: These ob
jections had been put before them 
by an associate member of the Com
mission. As such, they were his own 
suggestions.

Mr. Depnty-Speaker: The hon. Mem
ber evidently means that at the pre
liminary sitting of the Commission, 
when they had to formulate certain 
proposals and advertise them for pub
lic criticism or suggestion, representa
tions were made by one of the associ
ate members and principles were 
enunciated, but not one of them has 
been published or even as an alterna
tive taken up. Nothing of the kind 
has been done, let alone the views ex
pressed in the earlier stage.

Shri K. K. Basu: The minutes of 
dissent of all the members could be 
published.

Shri S. V. Ramaswamy: That is ex
actly my complaint. The hon. asso
ciate member of the Commission
submitted his own proposal. It
may be that he was not aware 
that it should be submitted as 
a minute of dissent. But it is an alter
native pr<̂ K)sal. The Commission 
ought to have published it.

Shri Biswas: There is also a pub
lic sitting again at which these objec
tions are considered.

Shri S. V. Ramaswamy: True» Sir.

Mr. Deputy-Speaker: The sugges
tion is that the alternative proposals 
also must have been published. Sug
gestions were made on principles, not 
upon particular portions only—of ad
ding or subtracting this portion or that

portion. Other hon. M«nbers have 
submitted their proposals by way of 
minutes of dissent which were added 
on. But in this particular case what 
Mr. Ramaswamy seems to say is that 
even though the hon. Member did not 
know that it should be put in as a 
minute of dissent, the Commission it̂  
self should have published those alter
native proposals, instead of publish
ing only some proposals.

Shri Sarangadhar Bas (Dhenkanal- 
West Cuttack): May I make a sub
mission? As I understand it, when the 
associate members are invited and 
they verbally or in writing communi
cate some alternative proposals, those 
are the reactions that the Commission 
takes from the associate members. 
No member of the public is present. 
Then they come to a decision—whe
ther they accept those reactions or 
not—and revise their proposals or 
keep the proposals as they were in 
the beginning. Thereafter they are 
given to the associate members and if 
they have any objection, they give 
their notes of dissent. After a cer
tain lapse of time—two or three 
weeks— t̂heir final proposals with the 
minutes of dissent will be published 
and the public will be invited. Tten 
the objections from the public, whe
ther they agree with the Commission's 
proposals or with the associate mem
bers’ proposals, will be considered and 
the report finalised.

Shri Biswas: So far as the proposals 
are concerned if there are any dissent
ing proposals from the associate mem
bers, they also should be published.

Mr. Depnty-Speaker: His complaint 
is that it has not been done.

Shri S. V. Ramaswamy: Yes. I will 
givfe another example in respect of 
Tiruchengode, There are two taluks 
Trichengode and NamakaL Now Nama- 
kal has been taken away and a portion 
of another taluk is tacked on to it. 
Take, for instance, Salem. Salem was 
a constituency. Now three more taluks 
are added so that the constituency 
covers almost half of this district— ît 
is 150 miles long and 50 miles broad. 
One half of this district is constituted



[Shri S. V. Ramaswamyl
a constituency. I shall stop this 

poipt here.
The other point is this. The in

tegrity of a district must be main  ̂
tained. A  district forms ’ the basis of 
all administrative actions. If you are 
going to distort a district, lalce away 
chunks here and chunks there and 
tack on some taluk with some other 
district How can the election madii- 
nery itself function? How can the 
jurisdiction of one Collector run into 
the other? There will be a clash.
Even for the conduct of the elections, 
it will be difficult, let alone the fact 
that our feelings are in some sense 
district-wise. We feel that a district 
is a unit for all administrative pur
poses, as I said, and it should not be 
disturbed. In that context 1 submit 
that the whole of the Krishnagiri 
taluk: minus one /irJca has been tack
ed on to the South Arcot district. Com
ing down to the south, the whole of 
Attur taluk minus one firka has been 
tacked on to the South Aroct dis
trict. That is a grave iniquity. When 
after allowing a quota of seats to the 
district, there is a surplus of votes, 
that district should be given another 
seat when the surplus is more than 
half. For example, my district con
tains 33.71 lakhs of population. Tak
ing it as the basis, it comes to 7,2 
for each constituency. So, we are 
entitled to 4.6 seats in the House of 
the People. Of course, I am giving 
the exact number for the purpose of 
calculation. Not that a gentleman is 
going to be .6 here and .4 there. If 
you accept this principle, tiien, by 
virtue of this principle, we are entitl
ed to five seats. If it is readjusted 
on the lines mentioned, we need only 
indent upon one lakh of population 
from the neighbouring district.

The fourth principle that has been 
stated is this. Scheduled Castes con
stituencies should be located in areas 
which have a larger i>ercentage of 
Scheduled Caste voters than in the 
rest Actually, in dumping a double- 
membe^ constituency on Salem, which 
it neveir had, what has been done is 
ijUiis. Salem taluk itself has got
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5^1»0d0 people, covering more than 
otne-lhird of the -area of the entire 
constituency which is now sought to 
be carved out of the district In that 
constituency, the percentage of Sche
duled Castes is only 7.2. Taking the 
over-all aspects of the constituencies, 
thesr have arrived at the figure of 
15.47 per cent, for Scheduled Castes for 
that new constituency. Ignoring the 
fact that in another contiguous taluk, 
there is a higher percentage of Sche  ̂
duled Castes, if the proposed taluks 
are tacked on, the percentage will be 
somewhere near 19. Instead of giving 
the constituency to a 14 47 per cent, 
area, they should give it to the 20 per 
cent area. In all these points, I 
would earnestly urge that we mi^t 
know the principle on which the 
(dianges are based. I hope the hon. 
Law Minister will find out what is the 
basis, what is the principle, under 
which they have arrived at these 
changes. I may be mistaken, and they 
may be working out the constituencies 
in whatever manner they may like. But 
we are entitled to know the principles. 
It cannot be their caprice. It cannot 
be their own whims and fancies. 
There must be a rational understand
ing of the A ct There must be some 
principles which all of us—even the 
men in the street—can understand. 
I would request the hon. Minister to 
let us know the principles by which 
the Delimitation Commission has been 
guided.

Shri Mattheii (Thiruvellah); I just 
want to say a few words as to the 
reaction of my poor State to the pro
posals of the Delimitation Commis- 
^ n .  I (entirely agree with my friend, 
Dr. Kjishnaswami, when he stated 
that it was not a redrawing of the 
constituencies but a readjustment 
that was expected of the Delimita
tion Commission. What was done in 
my State is actually a redrawing of 
the. constituencies. My friend. Mr. 
Velayudhan has dealt with it, but I 
can tell you a word about my own 
constituency.. It is known as Thir- 
ruvellah constituency. A major part



of the Thiruvellah taluk been
taK.611 away. The adjoining area 
has also been taken away, to dis
tant places. I cattnot understand the 
logic of it. Even the municipal 
limits of Kalluppara area which is 
adjoining the municipal limits of 
Thiruvellah has been taken away. I 
cannot understand the purpose behind 
this change.

My friend, Mr. Raghuramaiah said 
there was »no personal factor in this 
aflair, but I am not quite sure of it, 
because, from the original proposals, 
redical changes were made. In fact, 
the representations made by the 
people of the Congress Party or the 
Congress Government were ignored. 
Of course I cannot say why it was 
done, but it is quite possible that the 
learned Chairman of the Commission 
has no kind recollections of my state. 
In any case, the impression left in 
my mind is that it has been very 
unfair to the Congress side.

Shri Saranga^ar Das: May I know 
if the hon. Member Tneans that the 
Congress Party was consulted by 
the Commission, or, without their 
invitation the Congress Party gave 
some proposals before the Commis
sion?

Mr. Deputy-Speaker: Everybody is 
entitled to give* >a proposal,

^hri Matihen: The Congress Gov
ernment hs^d-giveft some proposals 
which were absolutely ignored.

t
Shri Biswas: That shows the inr 

dependence of the Commission.
Shri Matthen: Yes; that shows

their independence. 'Hiey are good 
boys. That is exactly my complaint.. 
That is why I said I cannot agree 
with Mr. Raghuramaiah that there
is no personal factor !n this.. : .0

Let me take one instance, name
ly, the Divicolam-Peermade consti
tuency. T*hat is our Plantjrtlon area 
where tea is grown. Iii fact, the dis- 
tahce by ^ good‘^oad'belw^eii 
eorlaift %id Peermade fel>out 1=05
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miles. I am talking of the Assem- 
oly constituency, not the PazUamen- 
tary constituency. But by a xiew 
road, througn the reserved forests, the 
distance is about 65 miles. . The 
proposal of some of the associate 
members from the State was to 
divide this area into two. But the 
Commission has made it a joint con
stituency. Now,—let me not be mis
understood— ŷou must tiave been 
aware of the agitation of the Tamil- 
nad Congress there. If it were two 
constituencies, it would have been 
quite possible, (»r probable, that 
Peermade could have a nonrTamil- 
liad candidate. But by joining the 
constituencies into one, the result is 
otherwise. Of course, T am sorry 
to tell you this, and it is not a 
pleasant task to tell you this.

Mr. Deputy-Speaker: Does the hon. 
Member say that as much lepresen- 
tation to the people must be given, 
as possible, and one State should not 
be made to lose and another State 
take the advantage?

Shri Matthen: That is my point. 
The worst part of it is. even though 
the provisional proposal was to make 
it two, it was rumoured, before the 
Commission actually came to Tra- 
vancore-Cochin, that it wiU be a 
double-member constituency. It was 
done so. I do not know whether 
any other factor was involved in it. 
But I am telling you the facts.

Shri A. M. Thomas: Was there any 
proposal by any associate membe’’ to 
have them combined into î ne con
stituency?

Shri Matthen: 1 am not aware of 
any ̂ -sachproposal. In fact, the as
sociate members wanted to make 
it into two constituencies, and I 
think it ^as made a double-consti
tuency. But it was rurrourei. ev^n 
before the Commission visited Tra- 
vancore-Cochin, that it was going to 
be made a double-constituency.

Shri Velayndhan: Previqiis^ also^
It ^as a dout^e-cbnstituenby.
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WuA Mattheit: Yes, provisionally, 
it was so. I already stated that the 
distance by road between the two 
places is about 160 miles. I entire
ly agree that something ought to be 
done to do some justice, at least re
garding my State.

Shri Pmmoese: Sir, I have not
much to say except to make a few 
general observations. When Mr. 
Bamaswamy speaks from there or 
Mr. Matthen speaks from here, much 
o f what is said is not understood by 
many. I could understand Mr. Mat- 
then speaking about Deviculam and 
Peermade but when Mr. Ramaswamy 
makes out a case for placing this area 
there or that area here, it makes no 
meaning to me. I do not know the 
areas and such discussions on the is
sue in the House will not be very 
much profitable. I do not say that 
the Commission has not committed 
any mistakes at aU. It is quite pos
sible, when a Commission has to go 
into such details and has to do such 
a big job, and naturally when va
rious interests are concerned, it might 
commit a few mistakes. The only 
<luestion is what exactly can be done 
and what is the alternative.

Sir, I have heard a story of a 
chicken taking it into its head that 
the sky was falling. It took fright 
and ran and so many other chicken 
also foUowed. A fox which was 
there showed them the way to its 
own den with the result that none 
•of them returned. When Mr. Velayu- 
4han made a suggestion that all the 
proposals of the Commission should 
fee placed before the Parliament, my 
Iriend Mr. Raghuramaiah was good 
«nough to support it. I am against 
11.
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be subject to such modifications as 
Parliament may make on a motion 
made within 20 days?

Can we not have it back?
Shri Biswas: May I remind my 

hon. friend that that was debated at 
considerable length when this BiU 
became law and it was purposely, 
and after deliberation, decided that 
we shall scrap the old , procedure 
which had led to a lot of gerryman
dering?

An Hon. Member: You are against
it?

Shri S. V. Bsm»wamy: Do you
Tiot know that there was a provision 
like this in the Act of 1950, section 
13(3), that prqaposals shall be
placed before P^li^mfi^t. ^  soon as 
may be alter its meeting and shall

Shii Velayudhan: There was no
gerrymandering then.

Shri Pimnoose: I do not question
the sagacity of Parliament. We know 
the position of the Government. 
We know we have party govern
ments and we know what things 
happen in Parliament. I am quite 
sure that all the decisions will go in 
favour of a particular party.

Shri VelayucBian: Is he prepared 
to leave everjrthing to the Commis
sion without bringing anything to 
Parliament?

Shri Piinnoose: It does not mean 
that we shall not discuss anything 
at all. Certainly when there is some 
miscarriage and certain issues have to 
be thrashed out in the ParUament. 
We can do so. I can fully imder- 
stand it. Dr. Lanka Sundaram was 
saying that a District Magistrate was 
not consulted and Mr. Matthen was 

. saying that the proposals of the Tra- 
vancore-Cochin Government were re
jected. It is no secret. Sir, that we 
on this side of the House, the com
munists and oth^ leftists in Tra- 
vancore-Cochdn were awfully worried 
at that thne about the proposals
referred to by Mr. Matthen. What we 
were afraid was that%the proposals 
submitted by the Travancore-Cochin 
Government would be accepted in 
toto. That would have placed us in 
a very disadvantageous position. Mr. 
Mattiien. says that, lie is sorry that 
hisf Government’s; proposals were re
jected. We are happy.



Shri Mattheii: What about Thiru- 
vellah?

ffliri Velayadhan: We do not say
that the State Government’s prop<»als 
should be accepted. Let those pro
posals be broufiht before Parlia
ment and let us discuss and decide 
them heri.

Mr. Deputy-Speaker: The hon.
Member has had his say. Mr. Pun- 
noose says this ought not to be 
brought before Parliament. There 
can be two views about It.

Shri Pnnnoose: In 1948 we had our
general election in Travancore-Cochin 
and Mr, Matthen was not a Congress
man at that time.

Shri Matthen: Long before that I 
■was a Congressman.

Shri Punnoose: There were emir 
nent Congressmen of our State on 
the then Delimitation Commission.
The result was that the consti
tuencies were so carved out not 
only the Communist Party but no 
leftist party could get a single seat.
If you now go to Travancore-Co- 

-chin you will hear complaints about 
present arrangements from ,the lef
tists also. There are instances 
^here you get complaints that this 
place has been taken over from this 
^constituency and put in that con
stituency and all that. But. on the 
"Whole, by and large, is it fair or not?
That is the real question.

I had an occasion to appear before 
-the Commission. Mr. Thomas was 
there on the Commission. So many 
-eminent Congressmen were there. If 
lie was very anxious about his con- 
rstituency, Mr. Matthen should have 
gone there. It was not a secret meet
ing. The public ^ere invited  ̂  ̂ and 

"the piapers published the n e ^ . I 
went there and so many others too.

Shri Matthen: You suggested about 
-the Thiruvellah constituency?

An Hon. Member: His suggestion*
'wrere Ignored. ^
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Shri M. S. Gurapadaswamy: I hap
pened to be......

Mr, Depaty-Speaker: The hon.
Member may have his time.
 ̂ sairi Punnoose: We heard a comr 
plaint from Dr. Lanka Sundaram about 
the Commission reusing to postpone 
a Committee meeting. If it was not 
acceded to, it was bad.

There is another side of it. The com
mission will have a series of pro
blems to face. Let us not be led 
away by prejudices. I would re
quest the Members to place their 
views before the Commission in re
gard to the delimitation of constitu
encies and get them corrected. Why 
not that be done?

I must say a word about the De- 
viculam-Peermade constituency which 
case was made out by Mr. Matthen. 
It is a plantation area, as he said. 
There the majority of the workers 
belong to Tamil Nad. They have 
come there for work. The original 
proposal was that Deviculam may be 
tacked on to a Malayali majority 
area down below and made a double
member constituency. So also, 
Peermade was tacked on to another 
Malayali majority area down below 
and made another double-member 
constituency.

Shri S. V. Ramaswamy: It does not 
make sense.

Sloi Pnnnoose: Naturally, I do. not 
expect it from you.

Shri Kottofcwally (Meenachil): 
That was for the purpose of easy 
communication. One place is 30 
miles and the other is 160 miles.

Shri Pnnnoose: The result was that 
if elections had been conducted with 
those constituencies, it was almost 
sure that the Tamllians would not 
have been , able to return a member 
of their choice, .

Shri A. M. Shomas: Does he snean 
to say that the constituency was to 
be demarcated witti a view to 
guarantees lor Bepresentatien to" the 
Tamilians? It comes to that



Slni PmmoQse: That question
should be asked of Hie Commission, 
not of me. To me it would appear 
that it is highly unfair to make it im
possible for a large section of people 
to get themselves elected.

Shri Kottukappally: Is Peermade a 
Tamil area?

Shri Punnoose: The Malayali Con
gressmen wanted to do this.

Shri Matthen: His statement is not 
correct.

Mr. Deputy-Speaker: The hon.
Members have had their say; let him 
have his say.

Shri Punnoose: Therefore, these
questions need not be gone into here.
It will not serve any useful purpose 
discussing them now. My sugges
tion is that in the first place, the 
facts on which the Commission bases 
its proposals should be given to the 
associate members so that they may 
discuss these things and come to a 
decision.

Mr. Depnty-Speaker: The hon.
Member means the principles on 
which they delimit.

Shri Pimnoose: The Commission
should be asked to place the facts 
and reasons when such changes are 
made. When the Commission makes 
changes they must be made known.

Mr. Depnty-Speaker: Changes means 
changes in existing conMituencies?

Shri Pumoose: Yes, Sir. Further 
when there are major changes, more 
time should be given tc th^ .public 
to give their opinion, to file their 
objections, to place their petitions 
and views. Anyway, I would strongly 
oppose any idea of the State Gov
ernments or the Central Government 
b e i^  consulted and their opinion 
be«ig taken in ihis ^^atter. 1 
would also request Parliament not to 

upon itself l&e responsBnlity of 
examining all Hie j^ p osa ls  and then 
finalising them, because It will not at

7345 Delimitation of 13 MAY 1954
Constituencies

Delimitatum o f
Constituencies

734^

least add to the prestige of the Par
liament. ,

Sliri Gidwaai (Thana): I may be 
excused for saying that from my ex
perience as an associate member of 
the Delimitation Commission for 
Bombay State I have felt 1i>at- the as
sociate members are being treated as 
urchins.

Mr. Depnty-Speaker: The contagion 
seems to be spreading, so far as ‘ur
chins* are concerned!

Shri Gidwani: We. Members be
longing to the Opposition, as well as 
of the Congress Party in Bombay 
State gave our proposals regarding, 
the number of seats to be allotted to 
the State. Our recommendations 
were rejected, though they were un*- 
animous. That is one thing.

The other thing is this. There was- 
an announcement in the Press that 
tbe Delimitation Commission was 
sitting to hear objections regarding, 
the same, I was an associate member 
of the Delimitation Conamission, but 
I had n o  knowledge of it. We had it 
only from the Press, As soon as I  
read it I issued a Press statement 
which I shall read oat to- you :

“ I  am extremely surprised to 
read the Press announcement re
garding the holding of pubUc 
sittings of the Delimitation Com
mission on 7th July 1953 at Cal
cutta and on 10th July at DelM 
to hear the objections and sug- 
tlons of people of a number of 
States with regard to their pro
posals about the nximber of 
seats to be allotted in the House of 
the People and the State Legisla
tive Assemblies of those State.

The 'Commission has invited 
people from West Bengal, Assam.. 
Bihar and Orissa and Calcutta on 
tbe 7th July, and from as many 
as 13 States of Rajasthan. Hima
chal Pradesh. Uttar Pradesh. 
Punjab.; HB^SU. '©eJfei,
Madhya Bharat, Vindhya-Ptwie^
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capacity as an associate member 
of the Commission, you had 
writt^ to it direct.

According to clause (c) of sub
section (3) of section 8 of the 
Delimitation Commission Act, 
1952, only those objections and 
suggestions which have been re
ceived by the Commission be
fore the 3rd June, 1953, the date 
specified by it under clause <b) 
of that sub-section, have to be 
considered at the public sittings.
No suggestion or objection has 
been received by the Commission 
in respect of its proposals relat
ing to Bombay, Madhya Pra
desh, Orissa, Punjab, Patiala and 
East Punjab States Union, Ajmer 
and Bhopal. A few objections 
and suggestions have been re-̂  
ceived in respect of the Commis
sion’s proposals relating to Assam, 
Bihar, Uttar Pradesh. Madhya 
Bharat, Rajasthan and Saurasn- 
tra, but there is hardly any 
substance in any of them and 
some are contrary to the provi
sions ô  the Constitution and the 
law. The Commission has. there
fore, decided that it is not ne
cessary to consider these at a. 
public sitting in the particular 
States. ,

Constructive suggestions and 
material objections have been 
received only in respect of the 
Commission’s proposals relating 
to West Bengal and Delhi. In 
these two cases the Commission 
has decided to consider those 
suggestions and objections at a 
public sitting at Calcutta ana 
Delhi respectively along with the 
associate r members^ from those 
States. If the Commission’s ex
perience of its public sitting at 
Bangalore is smy guide, it will be 
safe to assume that even with 
this, seemingly crowded pro-
gramme the < Commission will not. 
have a fuU day’« work either  ̂
at Calcutta or at Delhi.

The Commission ccmsiifers that 
it will be a Waste of public monejr

Bhopal, Madhya Pradesh, Sau- 
rashtra and Bombay at Delhi on 
the 10th July for the purpose.

I would like to inquire from 
the members of the CoiBmisBion 
as to how it would be possible 
for people from various States 
to undertake long journeys and 
incur heavy expenses to offer 
ajiy suggestions or raise any ob
jections with regard to their pro
posals. If the Commission is 
really desirous of hearing their 
views surely this is not the .me
thod of achieving that object.

What about the associate mem
bers of the Commission from 
the various States? It seems 
that the Commission has no in
tention of inviting them to be 
present at the above public sit
tings.

With due respect to the mem
bers of the Commission I am of 
the opinion that this will be re
ducing the whole procedure to a 
farce and defeating the very pur
pose for which this provisicm 
was made in the Delimitation 
Act.”

Of course I got a reply from the 
Secretary of the Delimitation Com- 
missiofti and, if you like, in fairness 
to them, I shall read that also and 
then I shall offer my remarks:

“The Commission has seen 
your Press statement regard
ing the proposed public sit
tings of the Delimitation Coro- 
mission at Calcutta and Delhi, 
wherein you have expressed sur
prise as to how the Delimitation 
Commission could haVe invited 
peopie from four States, West 
Bengal, Assam, Bihar and Orissa 
at Calcutta on July 7th and from 
as many as 13 States at Delhi 
on July 10th for the purpose of 
hearing the objections and sug
gestions. The Commission would 
have been very glad to explain 
the position to you if, in
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[Shri Gidwani]
to hold a public sitting even in 
a State from which no objection 
or suggestion in respect of the 
Commission’s proposals relating 
to that State has been received.

If you wish to have any fur  ̂
ther information, the Commission 
will be ready to furnish the 
same.”

12 N o o n

They say that objections and sug
gestions have been received in res
pect of Assam, Bihar, Uttar Pra

desh, Madhya Bharat, Rajasthan and 
Saurashtra, but there is hardly any 
substance in any of them. But I wish 
to know why the associate members 
were not associated before deciding 
whether there was any substance in 
the objections and before coming to 
the decision that the sittings should 
not be called in those States and 
that the people of those States should 
be invited to Delhi.

Besides that, you are aware that in 
India all the people do not read 
papers. And particularly just one an- 
-nouncement in the Press is not suffi
cient information for the people.

Mr Depaty-Speaker: Is it optional 
for them to take the advice of the 
associate members?

An Hon. Member: The advice is not 
binding.

Mr, Depnty-Speaker. It is one thing 
to say it is not binding and another 
thing to say they may or may not 
consult.

Skti A. M. Thomas: 
-option.

They have no

Mr. Devaty-^oeaker: So consulting 
may not be optional and m ay be 
compulsory, but actin® on the advice 
may be optional, i f  that is so, ac
cording to the hon. Member Shri 
Oidwani it does not appear tisat even 

-consultation of the associate members 
l)€en dona, and without consult- 

:3ng them decisions appear to have

been taken that the suggestions are 
all useless and cannot be accepted.

Shri :Gidwani: That is exactly my 
point, Sir.

Pandit Thakor Das Bhargava:
I understand that the criticism of the 
public was in the shape of objections 
made against the published proposals 
and objections were decided in the 
presence of the associate members. 
Ultimately at the time of actual deci
sion they were reconsulted.

Mr. Deputy-Speaker: What the hon. 
Member said does not refer to every 
State. He was speaking about a par
ticular State.

'Shri Alt^ar: So far as associate 
members are concerned, clause (4) of 
section 5 of the Delimitation Com
mission Act says that “none of the 
associate members shall have a right 
to vote or to sign any decision of the 
Commission” . That necessarily means 
that they wiU have to be consulted 
and that discussions will thave to 
be made with them: only they will 
not be in a position to vote. That is 
the only restriction. Otherwise their 
rights must be the same as those of 
any other member of the Commission

Shri Gidwani: Then my objection
becomes stronger. We were not even 
invited, and before inviting our opi
nion the Commission decided that 
there was no substance in the sug
gestions and objections, and there
fore they need not be called. That 
is my point about this matter. Of 
course so far as the delimitation of 
constituencies is concerned, that thing 
has not yet taken ; place in the State 
of Bombay. This is only in .relation 
to the number of seats allotted. As 
I said already, our unanimous recom
mendations. from the Cpngress Party 
as> well as from the Opposition, have 
been ignored and the . Co^mpussion 
depided the question in t^ ir  oym 
way.
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I do not want to go further. But 
I fio to the root of the question.
Where is the need for the Delimita
tion Ccwnmission functioning when 
the Boundary Commission has been 
appointed? I think it is time the
'Commission was wound up.

Shn Baghavachari: I have been 
listening to this debate and I feel 
one thing. Every Member ha» 
reason to feel disappointed and has 
5ome complaints. It is something 
like this. Each Member exists here 
because ©f his constituency. Now 
we have so much of an atmosphere 
of marriage and divorce that almost 
«very man’s constituency is divorced 
from him! In fact, they have now 
found new wives and we are asked 
to get on with them. I must say 
that they do not seem to have ap
plied any principles because no prin
ciples were laid down in the Act to 
be followed.

Mr. Deputy-Speaker: Do the new
brides reconcile themselves to the 
changed conditions?

Shri Raghavachari: Unfortunately
they are not new brides; they are all 
old wives. Now, I come from a con
stituency, which was a part of a 
district. They have merged the other 
part of the district with my old con
stituency, put them together and have 

* said that this is a double member 
constituency. Reservation for Sch- 
^uled Castes has been given to 
Anantpur District. If you ask them 
-why they brought it here they wiU 
:say that those communities are con- 
^centrated there. May be. it was to 
relieve a double constituency in Chittor 
T5istrict which now becomes a single 
•constituency. Not only that. Take 
the case of Assembly constituencies 

in  Anantpur. I know from previous 
experience that reservation for Harl- 
jans was first given to Mantpur 
^nd Kalyandrug. Some members felt 
-that it would be inconvenient for 
iiiem and they substituted in place oi 
Aiiantpur Gooty; yet the naemberf 

-wijo hopedi to be retumed were not 
^  =Tetumed. Now. what they have done
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is that they have tacked on Kalyaxfc- 
drug to Dharmavaram for this reser
vation. I have examined the Assem
bly constituencies in my district and 
I find that all constituencies have 
been changed beyond recognition. 
What are the principles underlying 
all these things which they are fol
lowing? It looks to me that the 
wishes of somebody who feels that 
it would be advantageous to trim, are 
being followed. I can understand 
the local or State Governments being 
interested one way or the other; but 
what about the Election Commission? 
The Commissioner himself is a mem
ber of the Commission. He must 
have had some idea of the meaning 
of the word ‘readjustment’. Is it 
that the identity of the old consti
tuency must be so changed that it 
would be difficult for anyone to re
cognise the constituency from which 
he came? I am speaking only in a 
general way—I may not care to stand 
for the next election, that is another 
matter. But, my constituency is ad
ded on with some other constitu
ency and we are asked to seek elec
tion from the whole district and a 
part of the other district also. How 
is it possible? The proposed consti
tuency is nearly some 200 miles this 
way and 200 miles that way. There
fore, the unfortunate thing is, when 
particular constituencies which have 
elected their representatives are this 
way touched, naturally every Mem
ber gets dissatisfied. They come and 
say that the principles have not been 
defined in the Act. Even the Asso
ciate members also say: “we have 
been neglected; we are treated as 
urchins” and so on. Therefore, it 
seems to me that there has been 
justifiable dissatisfaction on all quar
ters.

One other thing I want to say is 
that the Law Minister ^aid that these 
details have not been given to him 
earlier and therefore he cannot axis- 
wer the points. My point is the 
whole tiling is in his records; the 
plan about tlie constitu^ci?s. etc. He 
has to take the facts and figures and
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[airi Raghavachari] 
frame the proposals. The Law Minr 
ister says that the other members ot 
tbe Delimitation Commission are not 
here; Are their personal views ne
cessary,.«?

Shri Biswas: The hon. Member
thinks that the Law Minister within 
f t e  few hours that were available to 
him should have read the preliminary 
proposals in respect of these constitu
encies and the final proposals. You 
have to match one with the other, 
compare them, consider what was the 
state of things before this and what 
is the state of things now in exis
tence. which constituency must be 
cut, changed and so on. If these 
things are going to be discussed here, 
naturally I should Uke to have time 
to examine the proposals.

Shri A. M. Thomas: It will be suffi
cient before the next election.

Shri R a g h a v a c h a r i :  The Law Minis
ter said that the mother members of 
the Delimitation Commission are not 
here: I am only referring to tt^t.
His records are here; liie Election 
Commission is in possession of those 
things; the principles which are not 
fciicwed are mentioned here; take 
aay—24 hours; then you have a big 
staff, consider all points and then 
answer the problem as to whether 
this can or cannot be done. Anybody 
who listens to the kind of debate......

Shri Biswas: I have never been 
to this a r e a ;  that is the difficulty.

Shri R a g h a v a c h a r i :  I am sorry, no 
member .of-the Government is. expect
ed to decide matters only on personal 
knowledge by local insDection. I 
would say, it is impossible.

Mr D e p u t y -S p e a k e r :  Evidently the 
hon: Member and the other Members 
tciiQ h îve spoken do not want the 
hOiiV Law Minister to go into the 
derails of each constituency. These 
seem to be illustrations of the main 
p r in c ip le  that the original delimita-

which is already ther  ̂ and tm

1954 Delimitation of
•“  Cohstttuencies

7354

wluch hon. Members have come to 
this House during the last election, 
has been comi?letely -changed.

Shri Biswas: 1 can quite under
stand that point. As I said before 
that involves a question of interpre
tation of the Constitution and as to* 
what procedure should be followed. I 
sm in a position to answer that. 
But, if you go into details as to what 
has happened here, what has happen^ 
ed there, how this has been demar
cated. whether this has been cut into 
two or three and so on. it is impos
sible for me to reply without getting 
sufficient time to study these things.

Shri Raghuramaiah: I do not un
derstand how a general principle can. 
be stated and supported except by a 
reference to particular details.

An Hon. Member: How to know
whether the illustrations are fully ap
plicable or not?

Mr. Deputy-Speaker: Hon. Members 
are giving ilhistrations. of course 
some may be correct and some may 
not be correct, but they are all in
tended for the purpose of illustrating, 
the principle. Therefore, in this case 
the original delimitation has not been 
taken as the basis and some adjust
ment made but an entire overhaul 
has been done as if it is for the first 
time that the constituencies are bein^ 
created. Therefore, hon. Members 
are afraid as to what will happen- 
in the next election. There can be 
no certainty for any Member of his 
constituency, so much so Shri Ragha
vachari goes to the length of saying 
that there is no certainty having re
gard to the divorce question.

Shri Biswas: The changes of which 
he complains might be inevitable in 
the circumstances, and so they were 
bound to come.

Shri R a g h a v a c h a r i :  We expect that, 
a Member of Pirliament mfittt have 
som^ ihtimai!6 cmtact vî th ithe 
p e o p le ,  with the htrtnan beiu tgs ^



ills constituency and not mountains 
^nd rivers, and if we go On changing 
ilie constituencies every day......

. Shri Biswas: With, regard to can
didates for Parliament, certainly, they 
would not do it.

Shii Baghftyachan: The new conr 
^tituencies are so formed that the 
'‘nose’ of this constituency and the 
^hand’ of the other constituency are 
joined together and a new person is 
figured out in the Tenali Rama’s way 
of saying “the tail is on this wall 
and the jest is on tlie other wall” . 
These are the kind of constituencies 
that are being formed. Therefore, 
there appears to be no principle and 
there has been universal dissatis- 
laction. Because you have changed 
the constituencies of all, almost every 
individual that gets up has some sort 
of criticism against the method of 
their new formation.

Shri Biswas: Universal dissatis
faction is felt only after so many 
months have passed and after the De
limitation Commission has completed 
its labours as regards, I believe, 10 

5uch States. After that two elections 
have been held in Travancore-Co- 
chin and PEPSU.

^iri A. M. Thomas: No, no. Only 
one.

Shri Raghavachari: This is the only 
occasion when the matter comes be
fore the Parliament, for us to voice 
the protest against the irregular way 
in which tiie matter is being con
ducted. In the papers, in the press, 
in almost every district and provin
cial papers these things have already 
been expressed. It is not correct to 
say that these things have not been 
voiced at all. This is the only oc- 
•casion when the Law Minister’s and 
the Commissioner’s attention can be 
tirawn to the -necessity of foUowin* 
certain well-laid principles for re
adjustment and that readjustment does 
not mean creating a new constitu- 
-ency altogether.

Mr. I><N t̂y-Spealcer: Shri Naval
Prabhakar.
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Mr. Depnty-Speaker: The hon.
Member has hot given me a chit.

An Hon. Member: Delhi should get 
a chance now.

Mr. Deimty-Speaker: Hon. Mem
bers, whoever wanted to take part
must have sent me a chit. Shri Naval
Brabhakar has sent me a chit and
therefore I have called upon him.
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Shri S. N. Das (Darbhanga Cen
tral): The figures have been provid
ed by the Census Commissioner. How 
can the Commission change the 
figures?
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% Tra ^  TT ^  ^
^  1 1 ^  #■ ^
TO# n̂rarr | afir f  ft?
î fT |f f  \ ^  arrr «ftfT̂
3 v̂z<* rrrft? ^
?ft fer̂ 'PKd  ̂ % TÔ ft̂

TO 5?T# % ^
[ «ftfl‘ ^  ^  ^  % $ t r o  ?T  ̂ f  I



w ^  % srnNr
i,  ^

«n aftr ^tttTT f ,

f t  3nTt % 3TRPf
OT 3T^W % 3F ^  srfRT?^ ^  

3tVt ^  ̂  

ft f^  «TT ?f ’Tf^, ^  ^  ^
31^ ^  ^  =̂ rf|̂  I #5rr snft
^  # ^Trrm ^

affiPT ^ q t ?

^  ^  ^  Trar t  » ^
irFRhr ^  fKf^^ % 3rn% fm 
s n ^  =5TT̂  i  ftr ^  f ^ f ^ -
^  1 ^  ^ ^  ^  ^  3 r r f^  ^  f t  

arr^ff ^  ^  ^  ^  ^
^Ftf Pi**l*4 •Tf̂ '̂ TPT ^  n«T»'3tiM< 

^ 5^  3TT5X »T f̂ PTT ^TPT I

iiTT t  ‘

Some Hon. Members rase —

Mr. Depnty-Speaker. Shri Gurupa- 
daswamy.

Sliri Achuthan (Crangannur): I
have given my name.

Mr. Deputy-Speaker: A number of
names have been given.

Shri ' Yelayudhan: He was an
associate Member.

Mr. Deputy-Speaker: 1 have called
Mr Gurupadaswamy. After him, I 
Will call the others.

Shri M. S. Gurupadaswamy: I do
not want to take much time so that 
other Members may speak. I v/ant 
to say something which relates lo my 
experience.

I was an associate member with 
the Delimitation Commission at My
sore. There, in a short period I 
found that this Commission did not 
sdopt any fixed principles or any
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basis for the re-drawing of the con
stituencies. There was neither logic 
nor rhyme nor reason in delimiting 
the constituencies. That is my first 
complaint.

There is another complaint which 
is more important. That is against 
the Commission itself—about the
behaviour of the Commission, how
they behaved, in what fashion they
behaved. Their .behaviour created a 
sort of suspicion in us that it went 
against all impartiality or objectivity.

On an occasion when we were dis
cussing the proposals, one member of 
the Commission was called by the 
Law Minister of Mysore for discus
sion. At that time we were discus
sing the constituency of the Law
Minister of Mysore State and accord
ing to the proposals, his constituency 
was badly affected. It was a reason  ̂
able course, it was based on certain 
principles. Naturally, the Law Minis
ter was upset and he wanted to dis
cuss it with a member of the Com^ 
mission. Some member of the Com
mission went to his Chamber, had a 
long discussion with him. And an
other time, he took one of the 
associate members aside—we were 
aU seeing it—and he was actually 
canvassing: “No, no. You should not 
accept these proposals. Why not this 
way, that way.” So, this sort o f  
canvassing was being done by the 
Commission members. It is very un
fortunate.

Shri C. R. NarasMian (Krishna- 
giri):. Is it proper to make such 
allegations?

Sbrl M. S. Gumpadaswamy: It is
an actual fact. This is what happen
ed.

Shri C. R. Narasimhan: I 'vant tô
rise on a point of order. Is it proper 
in this House to make personal 
aspersions or allegations against 
members of statutory commissions 
composed of high judicial dignitariesT

Shri S. N. Das: And that also by an 
associate member who participated^
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in It? We do not know what ^ugges- 
iions were made by him -and not 
accepted. The members who w^re 
^ ocia ted  with the Commission were 
interested in a way and some of tî tfem 
can stand up and i^ake charges 
4igainst the members who constituted 
the Commission.

Mr. Depaty-Speaker: A point of
order has been raised. With respect 
to high dignitaries and then: personal 
conduct—of course, this impeaches 
their credit, their impartiality-^there 
is a way of removing them. Except 
in that case, these matters might not 
be referred to. There is only an 
assertion. Those five members cf the 
Commission are not here to justify 
their stand. It will otherwise become 

-*dnly one-sided. Under the rules of 
this House it is said high dignitaries 
can be removed only in a particular 
manner and notice has to be given 
about particular points which are not 

o f  a general nature relating to prinei- 
pl€s, but going against their con
duct and credit. I would therefore 
suggest since the member of the 
Commission is here to answer...

Shri M. S. Garupadaswamy: i sm
not referring to any paticular memoer 
by name.

Mr. D^uty-Speaker: Even then, the 
whole Commission is impeached.

Shri S. S. More: May I bring to
j'our notice that we had criticised the 
Industrial Finance Coipoiation, 
which is also a statutory body? Not 
only that. Certain allegations were 
made and Government were pleased 
to appoint a committee to go into it. 
If, every time it is expected dignitari
es who are members of the bureau

cracy also should be here, it is kn- 
possible to have any discussion under 
the. rul^. , .

Shri C. R. Narasimhan: I want to 
know your advice whether it should 
be expunged or not.

Mr. Depnty-Speaker: I have not yet 
«ome to a conclusion.
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Shri Bhiigwai Jha Axud (Pumea 
ctim Santal Parganas): As you have
given your opinion on this point, we 
would like to know one thing. What 
is the redress for a Member, who is 
associated with some coanmission, 
and who, in the course of his actual 
working with the commission, finds 
that there are some difficulties and 
that there are certain novel pro
cedures which are being adopted by 
that commission? Is not l îe M en ^r 
entitled to speak in this House on that 
point, without naming the member of 
the commissionir

Mr. Depnty-Speaker: I agree that
it is a very difficult matter, when 
particularly a Member who is 
associated with a commission finds 
that the other members of the com
mission are not giving or taking that 
kind of a co-operation which they 
should. But in all these matters, I 
may refer to the inconvenience that 
arises. Even on a prior occasion, in 
regard to the Industrial Finance Cor
poration, I remember to have said 
that prior notice may be given,— n̂ot 
notice of twenty-four hours, or two 
days or one month, but some notide— 
and the hon. Minister put in posses
sion of this information, so that he 
m ay gather information and say 
whether it is true or not, and state 
the other side of the picture. Other
wise, it will only be one-sided 
accusation. It may be that there may 
be justifiable ground for acting io a 
particular manner, or the infomation 
itself may not be quite correct or 
accurate. If only one side is r^ re - 
sented, but not the other side, then 
we would not be doing justice to the 
case. Under these circumstances, I 
would suggest, that not only now, 
but hereafter also, whichever hon. 
Member wants to raise any point in 
regard to d^eliction of duty or bad 
conduct on the part of a m«nber 
any particular statutory body or any 
high official, shall inform Goveng  ̂
ment in advance, so that Govemr 
ment may come prepared to answer
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the points. That is under the rules 
themselves.

Shri S. S. More: If we make any
speech here, we are privileged, but 
supposing, we write to Government, 
as you suggest...

Mr. Deputy-Speaker: Through the
Secretary here, give it.

Shri S. S. More: Even then, the
point will be whether we will *>e pro
tected, so far as defamation is con
cerned. That is our difficulty, and 
this is a matter which wiU have to be 
explored.

Shri Velayudhaii: In the course of
your clarification, you said that the 
members of the Commission are high 
dignitaries. I would very humbly 
suggest that there are no high digni
taries in India. Even the President 
cannot be called a high dignitary. 
{Interruptions).

Sardar A. S. Saigal: There are.
S£iri C. R Natasimhaa: High autho

rities.
Shri Velayudhan: We are not in an

empire.
Mr. Depaty-Speaker: Hon. Mem

ber* may leave it at that.
Shri M. S. Gurupadaswamy; I now

come to my next point. I do not 
want to go into this point any fur
ther. My next point is this. The 
Commission said at one stage that if 
there is unanimity on any particular 
constituency* if the public and the 
associate members are all agreed 
on any particular proposal for de
limitation. then they would adopt 
that proposal.

Mr. Deputy-Speaker: Let me
clarify the position. Am I to under
stand that the hon. Minister does not 
intend to intervene today?

Shri Biswas: On this? I am not in 
a position to reply today.

Mr. Deputy-Speaker: I have heard 
it said by the hon. Minister of Pi:r- 
Uamentary Affairs several times, that 
187 P.S.D.

if, in the normal course, the is
not completed, but is postponed to 
the afternoon, very often he finds it 
difficult to have auofum, and‘ there
fore. he would not take the responsi
bility. If the bon. Minister wants to 
have his right of reply tomorrow 
afternoon, who is to be responsible 
for the Quorimi?

Shri Velayudhaii: He will
responsible. (Interruptions)

be

Shri Biswas: I should be Quite pre
pared to come in the evening and 
give my reply.

Mr. Deputy-Speaker: That is true.
But I can sit here only when ^ere is 
a quorum.

Biswas: Quite so. but I cannot 
undertake to provide a quorum,

Mr. Deputy-Speaker: Therefore. I 
shall call upon the hon. Minister to 
reply now. But my difficulty is this. 
I have no objection to give an oppor
tunity to the hon. Minister to
reply tomorrow. But since tomorrow 
morning is intended for the Salaries 
and Allowances of Members of Par
liament Bill, this can come up only 
in the afternoon. I find that the
hon. Minister of Parliamentary 
Affairs is just here. He can settle 
the issue. *

An Hon. Member: The written
reply may be circulated. (Intemtp- 
tions)

Mr. Deputy-Speaker: I shall now
call upon the hon. Minister to reply, 
and he can say what he wants. If he 
says anything regarding adjourn
ment, I shall consider. If he wants
to reply now, he can r^ly, or if he
wants adjournment, we shall have to 
consider it, (Interruptions)

Shri Sarangadhar Das:
minutes for me.

Two

Shri Damodara Menen (Kozhi
kode) rose—



7365 Delimitation of
Constituencies

13 MAY 1954 Delimitation of
Constituencies

•7̂ 66

?T|)f t  I 

Mr. Deputy-Speaker: Order, order.

Shri Biswas: At a much earlier
stage in the debate, I had asked for 
time, if I were to make a reply to all 
the various points which have been 
raised tin the floor of the House.

So if I have to reply now. it v/iil be 
in very general terms.

B(Ir. Deputy-Speaker; Let the hon. 
Minister not be under the impression 
that I am not going to allow time. I 
am prepared and the House is also 
willing to hear him by way of reply. 
But tomorrow there is the Salaries 
Bill—it has to be passed. The other 
people wanted to have this discussion 
concluded before the 17th. So let 
there be no misunderstanding about 
this matter. Unless the Government 
are willing to allot or ask for. a 
particular day or time when they 
will be ready with quorum, I am not 
prepared to adjourn this to any other 
day. Now there is time and the hon. 
Minister can reply. But if he wants 
to do it tomorrow afternoon, as he 
has suggested to me, the responsi
bility for getting the quorum is 
entirely upon him and the Crovern- 
ment. (Interruptions)

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
The House is aware that tomorrow is 
a half-day, it being a non-official day 
for Resolutions. So we have got l i  
hours for official business. Tomorrow 
the Salaries Bill is going to be consi
dered by the House; it is more or 
less a non-official Bill. According to 
the decision of the Business Advisory 
Committee two hours were allotted to 
\{ and the House also stands com
mitted to it. We can just finish the 
of f i c i al Bi l l  and then take this VP- 
But the difficulty....

Mr. Deputy-Speaker: The hon. Law 
Mirtistet says It will u> to the alter- 
noon. ‘

Shri Satya Narayan Sinha: There
are only two alternatives. Either 
out of these hours which will be 
left for non-official .business, half an 
hour or 15 minuteg might be taken 
for the hon. Law Minister to reply, 
or if that is not agreeable to the 
majority of the Members of this 
House, the next alternative will be 
ihat we have to sit on a day in the 
afternoon before the 17th and finish 
it. In that case, we might sit in the 
afternoon for half an hour or so and 
we shall try to have the quorum.

Shri Radhelal Vyas: There is one
more alternative. We may do away 
with the question hour one day.

Mr. Deputy-Speaker: l am not
going to do that.

Shri L. N. Misfiira (Darbhanga 
cum Bhagalpur): We must have the
question hour.

Mr. Deputy-Speaker: Tomorrow
afternoon we may sit at 4 p.m.

Shri Satya Naryan Sinha: May I
suggest that instead of 4 p.m. it be 
5 p.m.? If hon. Members are willing, 
they might come for half an hour and 
then go.

Mr. Deputy-Speaker; How long 
does the Minister expect to take to
morrow?

Shri Biswas: About half an hour or 
three quarters of an hour.

Mr. Deputy-Speaker: At the most 
one hour. Regarding the Hindu 
Marriage and Divorce Bill. I will 
call upon the hon. Minister at 12.45 
to reply.

The Minister Commerce and 
Industry (Shri T. T. Krishnamachari):
There is one other item before us—a 
formal item.

Mr. Deputy-Speaker: Very well.

Shri M S. Gurupadaswamy: The
Commission framed the proposals 
and placed those proposals before us. 
We discussed those proposals and
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published those proposals for elicit
ing public opinion. It was intended 
that public opinion should be invited 
on those proposals, and we were also 
informed. But this is what happen
ed. In cases where there was absolute 
unanimity among the public and 
among the associate members and 
even after the Commission had 
agreed before Ug that they had ro 
objection and they completely agreed 
with the associate members and the 
public, they came back to Delhi and 
issued the final order of delimitation, 
changing all these things. So I want 
to know for what purpose puLlic 
opinion was taken.

Mr. Deputy-Speaker: Do they not
keep minutes of the proceedings of 
the meetings?

Sbri M. S. Gunipadaswamy: There 
are minutes. There is mention that 
there was unanimity of opinion both 
among the public, and among the 
associate members about certain pro
posals regarding constituencies. Still, 
at the time of passing the final 
orders, they have changed and dis
figured the constituencies. I wrote a 
letter to them asking them why tJiey 
have done so in one particular case 
and why they have done such and 
such a thing in another particular 
case. Then they replied: “We do not 
want to assign reasons. The Com
mission has thought it fit to .-hange.’" 
That is the reason they have Riven to 
me. Then, for what purpose was 
the public called lor? For what 
purpose were the associate mem
bers invited? What was the use 
of it? The whole thing became 
farcical. The Commission acted in a 
fashion which created in our mind 
the impression that it has not acted 
democratically, responsibly and to 
the satisfaction of aU the associate 
members and to the satisfaction of 
the public. So, finally, I say that the 
final orders which they have passed 
in respect of certain States should be 

. reopened again. The whole matter 
should be reopened and it should be 
discussed once again. For this pur
pose. we want the amendment of this

Act. A Parliamentary Committee 
consisting of all the party leaders 
may be constituted for this purpose 
and the whole matter should be dis
cussed by them de novo. The final 
orders passed by the Commission 
should be entirely reviewed by the 
Parliamentary Commission. I again 
emphasise that a Parliamentary Com
mission should be established and an 
amendment should be moved for this 
purpose. Unless this is done, I think 
we cannot accept the proposals of the 
Delimitation Commission. as the 
orders issued .by them are not fair 
and impartial. I say that ♦he De
limitation Commission have n 'l  done 
their work properly and fairly.

Shri Guipati Ram rose —
Mr. Depaty-Speaken How c.in the 

hon. Member claim a right? If I do 
not call him» he cannot stand up and 
speak. Again and again. I have been 
noticing this. It is only iust now that 
he handed over a slip. Am I to 
follow the rules or merely be guided 
by the hon. Member, merely bscause 
he talks loud?

Shri Damodara Menon: The pur
pose of the debate, as I understand, 
is to invite the attention of the De
limitation Commission to some of the 
suggestions and views of the Mem
bers regarding the way in which they 
are to do their work or on the work 
that has been done so far, and also 
to invite the attention of the Law 
Minister to the necessity of bringing 
these matters before the attention of 
the Commission.

Regarding the delimitation orders 
which have been finalised, probably 
the only remedy is by an amendment 
of the Act or by a fresh BiU to 
change them. But my proposition is 
this. Regarding those delimitation 
proposals which are tentative, those 
which have already been placed 
before the public. I have to suggest 
that the hon. Minister must bring 
this matter before the Commission 
that more time must be given to us. 
As has been said now, 17th May is
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[Shri Damodara Menon] 
the last date. Most of the Members 
of Parliament are here. It may rot 
be possible for us to go to Madras 
before the 17th and place before the 
Commission our views, because, this
is a matter in which not only our
objections must be submitted to the 
Commission but we must also submit 
before them positive alternate pro
posals. All that requires time, and
Bay suggestion, therefore, is that the 
Minister must see that the Commis
sion extends the time for inviting 
public opinion in this matter.

It has been already pointed out 
that the proposal regarding Madras 
State requires a lot of amendments. 
I come from Malabar. In that 
district, I say that the Commission’s 
proposals, the tentative proposals, 
require a lot of amendments. They 
have been done in a haphazard 
manner. Some constituencies have 
been totally mutilated. I come from 
the Kozhikoda constituency. It has 
been mutilated beyond recognition. 
More than half of that constituency 
has been added to the Ernad t.-iluk 
and another portion has been added 
to another taluk, with the result that 
tlxe present constituency has ceased 
to exist. In doing so, the Commission 
has ^ot given proper consideration to 
such matters as geographical conti- 

.guity and all those factors which are 
mentioned in the Act itself. Section 
8Ce) of the Ddimitation Act says;

*‘ (e) all constituencies shall, as 
far as practicable, consist of 
geographically compact areas, 
and in delimiting them, regard 
shall toe had to physical features, 
existing boundaries of adminis
trative units, facilities of com
munication and public conveni- 
enpe:”

1 want to bring one instance to the 
notice of the hon. Minister. Wyanad 

a hilly taluk and to that Nada- 
puram, an area in the Kurumbarnad 
taluk is added. If we look at the 
^ p  of Malabar, proba^ , they will

appear as geographically contiguous 
areas but they are divided by im
passable mountains and if one is to 
reach Wyanad from Nadapuram c>ne 
will have to go to Calicut or to Telli- 
cherry and then go by another route. 
Actually, there is no geographical 
contiguity.

I wish to bring to the notice of the 
Commission another matter. A refer
ence was made by Shri Velayudhan 
to that. Previously, in Malabar one 
seat was allotted to the scheduled 
castes. Now, that has been taken 
away. The number of seats in the 
Malabsr district has been raised frcm 
six to seven. In spite of that, the 
seat for the Scheduled Castes has 
been taken away; that is injustice 
done to them You will find in the 
Act that in reserving a seat, it has 
been specifically stated that care 
should bfc taken to distribute the 
reserved seats in different areas of 
the State. The Malabar coast is a 
particular linguistic area. When you 
are taking away a seat reserved for 
Harijans in that State, you are really 
doing something which is unjustifi
able. I understand that this has 
been given to Ramnad. When the 
number of seats has been raised, it 
was not because there has been an 
increase in the number of the other 
rommunities alone .but also of Hari
jans. It is preposterous that this 
has been done. Therefore, especial
ly regarding Malabar the tentative 
proposals of the Commission require 
a lot of amendment. I hope that the 
Minister will see his way to impress 
upon the Commission that they must 
give more time and uroTjer facilities 
to Members of Parliament to place 
their views before the Commission.

I want to say one word more. In 
these matters. I agree with the other 
Members also that this Parliament is 
a supreme body and must have a 
final voice. But, I also feel that we 
should not unnecessarily interfere with 
the Commission. The Commission is
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an independent body set up by Par
liament and in doing their work, we 
must have some faith in the way 
they carry on the work. If the Com
mission is not doing its work proper- 
IV and if there are irregularities, of 
course. w»-: can ventilate those griev
ances and sl^ that they work proper
ly. For that the proper forum is 
the Parliament. I hone the hon.
Minister will take note of the views 
expressed here and see that the Com
mission adapts itse'f to the sugges
tions made on the flo.'r of the House.

Mr. Deputy-Speaker: The hon.
Minister will reply tomorrow evening 
at five o’clock so far as this matter is 
concerned.

COFFEE MARKET EXPANSION 
fAMENDMENT) BILL. 1952

Mr. Deputy-Speaker; The House 
will now take up legislative business.

The Minister of Commerce and In
dustry (Shri T. T. KrishnamacharD:
I beg for leave to withdraw the Bill 
further to amend the Coffee i\?arket 
Expansion Act. 1942.

The reason is merely this. The Bill 
has been before the House for more 
than a year and a half. Certain 
changes were necessary. But, most of 
these changes could be made later 
in the Select Committee but 
there will be a certain amount 
of procedural difficulty with re
gard to one particular change, 
namely, we have suggested that 
the cess that should be levied 
by the Coffee Board should be raised 
and for this we have to get the sanc
tion of the President. So, I have 
obtained the sanction of the Presi
dent and, if the House wiU permit 
me to withdraw the Bill, I shall be 
moving another Bill in which we are 
putting in this provision amongst 
others for levying a higher rate of 
cess for the necessary sanction has 
been obtained.

Mr. Deputy-Speaker; Is it annex
ed?

Hindu Marriage and 737 
Divorce Bill 

The Minister of Commerce (Shri 
Karmarkar); Y^s; it is annexed.

Mr. Deputy-Speaker: T'he question

“That leave be granted to 
withdraw tne Bill further to 
amend the Coffee Market Expan
sion Act, 1942.”

The motion was adopted.

COFFEL MARKET EXPANSION 
(A?/[ENDMENT) BILL

The Minister of Commerce and In
dustry (SCiri T. T. Krishnamachari>:
I beg to move for leave to introduce 
a Bill further to amend the Coffee 
Market Expansaon Act, 1942.

Mr. Deputy-Speaker: The question

“That leave be granted to In
troduce a Bill further to amend 
the Coffee Market Expansion 
Act, 1942.”

The motion was adopted.

SQri T. T. Krlshnamachari: I intro
duce* the Bill

HINDU MARRIAGE AND DIVORCE 
BILL—Contd.

Mr. Deputy-Speaker: The House
will now proceed with the further 
consideration of the motion moved by 
Shri Biswas on the 10th May, 1954, 
in respect of the Hindu Marriage and 
Divorce Bill.

Shri Tek Chand (Ambala-Simla): 
May I make a subniission? I had not 
quite concluded niy submissions 
yesterday, and if I were to be given 
a few minutes more I will feel grate
ful that I may at least be able to 
finish my unfinished say.

Mr. Deputy-Speaker: Yesterday, it 
was said definitely that I will call 
upon the Law Minister, that all dis- 
?ussion regarding this Bill was over

*totroduced with the recommenda tions of the President.




